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SHRI KALYAN ROY: I only want
to say ...

MR. DEPUTY CHAIRMAN: Noth-
ing. Not at all.

SHRI KALYAN ROY: I only want
to say Shri Bhupesh Gupta is serious-
ly ill and is confined to bed. Other-
wise he would have been present
here.
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THE COMPANIES (AMENDMENT)
BILL, 1977—contd.
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SHRI K. K. MADHAVAN: Sir, I
press for the jnformation.
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PROF. N. M. KAMBLE (Maharash-
tra): It was already notified,
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SHRIMATI SUSHILA SHANKAR
ADIVAREKAR (Maharashtra); Sir,
the Children (Amendment) Bill 1977
was introduced only yesterday and
we were told that this would not be
taken up immediately in the House.
Many Members, particularly the lady
Members, would like to put forth
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their points of view. But it has come
as a surprise to ug and it is in today’s
List of Business. -

SHRI KALYAN ROY: Sir 1 would
like to submit that this Bill may be
taken up on Tuesday next.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Mr.
Deputy Chairman, Sir, before I rise
to move that the Bill be taken into
consideration, I would like to sub-
mit one thing. A point has been rais-
ed py some honourable Members . . .

SHRI S. W. DHABE: Sir, the
Minjster for Parliamentary Affairs is
just now coming _ ..

SHR1 KALP NATH RAI. Sir, the
Minister is coming just now.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): But he does not know
what has happened.

SHRI SHANTI BHUSHAN: Sir, a
point has been raised by some hon-
ourable Members as to whether suffi-
cinet time has been given to the hon-
ourable Members to consider the Bill
so that they can usefully take part in
the discussion on the Bill. Now, so far
as the provisions in the Rules of Pro-
cedure are concerned, I think rule
123 provides for such a situation when
a Bill has been passed by the Lok
Sabha and hag heen transmitted to
this House, and it says:

“On the day on which the mo-
tion for consideration is set downh
in the list of business which shall
unless the Chairman otherwise di-
rects, be not less tham two days
from the receipt of the notice, the
member giving notice may move
that the Bill be taken into conside-
ration.” N

So, Sir, so far as the rules are con-
cerned, I woulg like to submit that
there has been full ecormpliance. May
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I also say, Sir, with the limited expe-
Tience that I have had of this House,
that I find that all the honourable
Members of this House are so bril-
liant and they are so intelligent that
they take very little time in follow-
ing and appreciating what is contain-
ned in the Bill and I have been find-
ing that even at_the last moment,
when a very complicated business is
handed over to them, they follow if . ..

SHRI KALP NATH RAI : We do
do not accept it. =
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" SHR] SHANTI BHUSHAN: I am
surprised, Sir, that an honourable
Member of this House, who is always
so well informed and who makes such
interesting speeches every time, does
not accept the suggestion of mine and
the compliments from me that all the
honourable Members of this House
are so brilliant that they take hardly
any time even in assimilating the pro-
visions of the most complicated Bills
and so far as this Bill is concerned,
I think this is the simplest of the
Bills that have ever been brought
before this House. So, I would like
10 appeal to the hohourable Members
that this js a very simple Bill and
they should not refuse these compli-
ments which are being paid to them
and I would request them to allow
me to proceed further with the Bill.
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(Interruptions)

SHRI K. K. MADHAVAN: S8Sir, he
has completely by-passed the issue.
The issue that I raised is a simple one.
I asked: What is the minimum time
that the Government is expected to
give to the Members, to which they
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are entitled, so that they can examine
the Bill properly? That is the issue
I raised.

SHRI SHANTI BHUSHAN: Sir, [
have already explained and I have al-
ready replied to that point.

S wEqTA T ;W AN HIH
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SHRI S. W. DHABE: Sir, the Mi-
nister for Parliamentary Affairs has
not given any explanation. ’

SHRI KALP NATH RAI: Sir, the
Minister for Parliamentary Affairs is
not giving any explanation.

SHRI S. W. DHABE: Sir, the point
raised by the lady Member regarding
the Children (Amendment) Bill, 1977
is also to be given consideration,

MR. DEPUTY CHAIRMAN: It is on
the list, on today’s list.

SHRI KALP NATH RAI: How can
it pe?

SHRI SUNDER SINGH BHAN-
DARI: It is in the order paper of
today.
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MR. DEPUTY CHAIRMAN: An
objection has been raised to the effect
that the honourable Minister should
not be permitted to make any motion
with regard to the ~ Com:panies
(Amendment) Bill, 1977, because two
days’ notice has not been given. This,
in effect, is the objection which the
honourable Members have raised.
Now, rule 123, which the honourable
Minister read out just now, is the
relevant rule and it says—and I would
like to repeat it—like this:

“On the day on which the mo-
tion for consideration is set down
in the list of business which shall
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unless the Chairman otherwise di-
rects, be not less than two days
from the receipt of the notice, the
member giving notice may move
that the Bill be taken into conside-
ration.” .- . . 1. PebtE e VDT

It means that normally it should not
be less than two days. But, if the
Chairman, in his discretion, agrees to
put it on the list of business, it can be
taken up earlier also. Therefore, it

is in order that the hon. Minister
should make the motion... (Interrup-
tion).

T L

SHRI K. K. MADHAVAN: Even
then the permission of the Chairm.an
has some reason behind it.

SHRI KALP NATH RAI (Uttar
Pradesh): What about the Children
(Amendment) Bill? It was given to
us only yesterday... (Interruptions)

. It should not be discussed today,
Sir, it was introduced only yester-
day.

SHRI SUNDER SINGH BHAN-

DARI (Utitar Pradesh): It is in the
Order Paper today. . o
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SHRI KALP NATH RAI The Mi-
nister should not be permitted to pro-
ceed with the Children (Amend-
ment) Bill today. '
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SHRI SHANTI BHUSHAN Sir, 1

beg to move: ooty

“That the Bill further to amend
the Companies Act, 1956, as passed
by the Lok Sabha, be taken into
consideration.”

Sir, the Bill is a short one. With
your permission, I will briefly indi-
cate as to what the main provisions
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of this Bill are. Sir, before I do say,
may I say that the hon. Members are
aware that the Companieg Act . wag
last amended in 1974, and...

SHRI K. K. MADHAVAN: The ob-
jective of the Eill has not been given
here .. (Interruptions).

SHRI SHANTI BHUSHAN: It was
last amendedq in 1974 fairly compre-
hensively. Even so, we felt that the
entire Companies Act as also the sis-
ter legislation, namely, the Monopo-
lies and Restrictive Trade Practices
Act, 1969, should be considered com-
prehensively, and the Government
have, therefore, appointeq a com-
mittee under the chairmanship of Mr.
Justice Rajen Sachar to review both
these Acts, namely, the Companies
Act and the Monopolies and Restric-
tive Trade Practices Act. This com-
mitiee is presently going into the re-
view of these two Acts, and it is ex-
pected that their report would be
available only after a few more
months. At that time, after that re-
port has been received and has been
taken into consideration and the
views of the Government have been
formulated, then a comprehensive
Bill for amending the Companies Act
as wel] as the Monopolies and Res-
trictive Trade Practices Act would
be brought before Parliament. In
the meantime, Sir, there were certain
aspects of the matter which require
urgent attention, and it is with a
view to making amendments in the
Companies Act in regard to those
matters only that this Bill has been
brought before Parliament. '

Now, Sir, one of the matters which
is the subject matter of this Bill re-
lates to section 58A of the Comn.panies
Act, which was introduced in 1974
for the purpose of regulating deposits
which are received by companies from
private depositors. At that time it
was felt that these should be brought
under regulation because, in many
cases, what used to happen was that
companies used to invite these depo-
sits by offering a higher rate of inter-
est, and tempted with that higher
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rate of interest, people used to make
deposits in the companies, which ysed
to be risky because there was no
limit on thse deposits, and so on.
Therefore, it was felt that these depo-
sits shoulq be regulated by 5 provi-
sion in the law, and section 58A was

added in the Companies Act for that.

purpose. The provisions which were
contained in section 58A were that the
limit to which a company may accept
deposits would also be regulated and
the maximum interest which a com:-
pany could pay to their depositors
shoulg also be regulated. The idea
was that unnecesarily people should
not be tempted and their deposits
should not become risky, because if a
company takes too much of deposits
which is not commensurate with the
share capital that it has, then, in that
case it may not be possible for the
company to pay off to these deposi-
tors. Then, so far as the deposits
which had been taken prior to the en-
actment of this provision were con-
cerned, obviously they had been taken
earlier. A provision was introduced
that these deposits should be returned
and brought within the limits which
were provided for by the Act. A
time-limit was prescribed and by
that date the deposits should be brou-
ght within those limits. Any contra-
vention of the provision was an offen-
ce under the Act and the Directors
were liable to be prosecuted for the
same, These deposits were required
to be returned on the 1st of April,
1975 by that provision, 58A. The ob-
jectives behind the provision which
was introduced, were laudable. Al-
though more than two and a half
years have elapsed from 1st of April
1975, up to the present time, the ex-
perience of the working of the section
during this period has shown that the

seclion was not able to achieve the
purpose for which it had been enact-
ed. As I said, it had been enacted to
help the small devositors. The office
bearers of the organisations concerned
with the small depositor saw me in

that connection and after discussions
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with them I found that they were
very anxious that they were not gett-
ing back their deposits in spite of
such stringent provisrons which had
been introduced by that amendment
of 1974, The reasons had to be
looked into. It was found that this
amendment was very rigid because it
did not make any distinction between
good cases and bad cases. Obvious-
ly, if some company had taken some
deposits earlier and if that company
is required to return a large number of
deposits by a particular date, the total
amount going up to a very high figure,
it depended upon the circumstances of
that company. Many of those cir-
cumstances may not be the creation
of the company and may be on ac
count of factors completely beyona
the control of the company. There
were cases where in spite of the best
efforts, it was not possible for the
management of a company to comply
with the rigid requirements of the sec-
tion. The result was that an inbuilt
incentive arose even for the other
com.panies which were in a position
to comply with the requirements of the
provision. They thought that they
might alse not comply with the provi-
sions of this section for the reason
that the knew that there were  so
many other companies who, on ac-
count of their position and circumstan-
ces beyond their control, were not
able to comply with this provision.
Therefore, they felt that if ochers
would not be prosecuted because it
would be futile to prosecute them,
then why should they comply with
the provision because they could take
the plea that when we were not pré
secuting the others why we shoula
prosecute them. Good cases and bad
cases got lumped together on account
of the rigidity of this provision ana

the result has been completely contrary
to what the intention behind this pro-
vision was. While the intention was to
compel the companies to return those
deposits, the result has been just the
conrary, namely, those deposils have
not been returned. Therefore, this ques-
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tion engaged the consideration of
the Government. A  committee was
appointeq under the chairmanship of
Shri Jameg Raj. It went into the
matter. This provision has been
brought as result of the labours of the
Working Group. What is now
sought to be done is that the provi-
sion is being made flexible. It will
have to be studied in each case as to
what the reasons are and why the cim-
pany has not been able to com-
ply with this rigid  provision.
Based on the facts and circumstances
of each case, the Government may ap-
ply its mind and find out what the
proper solution woulg be, whether
some instalment shoulq be fixed, whe-
ther some time should be granted,
whether some extension should be
granted and whether on account of
the kind of business or circumstances
of a company g particular requirement
should not be made applicable for
a limited periog or should not be
made applicable at all. Even before,
in section 58A which was originally
introduced, wide powers were given
to the Government to make the re-
quirement under this provision com-
pletely inapplicable to any company,
but in exercise of that power, the
Government could do only one thing
namely, to make all the provisions of
this section completely inapplicable
to any particular company. "It did
not have the power to make those
provisions inapplicable either for a
limited period only or to make only
some of the provisions inapplicable
and some of the requirements inap-
plicable and not the other require-
ments, or to grant extension and so
on. Therefore, the need was felt;
and while the provision as jt was,
gave a very with power to the Gov-
ernment, did not enable the Govern-
ment to achieve the objective of that
very desirable piece of legislation

namely, Section 58A. Therefore, this
amendment is sought to be made in
the Companies Act so that the Gov-
ernment will have to apply its mind
to the facts and circumstances of each
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case and then determine ;8 to what
would be the best way of seeing {0
it that the depositors get back tueir
money in a particular company, And
the ground on which the Government
cap exercise the power are, “If it ccasi-
ders it necessary for avoiding any
hardship or for any other just and
sufficient reason.” 8o, the abjective
considerations, the requirements are
laid down. It is only conditional po-
wer—“and by order, issued either
prospectively or retrospectively from
a date not earlier than the commence-
ment of the Companies (Amendment)
Act, 1974, grant extension of time to
a company or class of companies to
comply with, or exempt any company
or class of companies from all or any
of the provisions of this section, either
generally or for any specified period
subject to such conditions as may be
specified in the order after seeing asto
can be laid down after seeing as to
what would be a practicable scheme in
the case of a particular company as
to how the deposits can be required
to be returned. Ang a proper or-
der, after the application of the mind,
will have to be made under ihis sec~
tiom so that the objective of the provi-
sion can be achieved. That is the ob-
ject behind thig gection, Sir.

Then, Sir, the other part of this
Bil] is an amendment proposed to sec-
tion 220 of the Companies Act. Sir,
as the hon. Members are aware, there
is a requirement that every year the
annual general meeting has to be held
by a company ang before the annual
general meeting is held, the balance
sheet of the company has to be cir-
culated among the shaceholders so
that the shareholders may be made
aware of the actual working of a
particular company. Now, Sir, by a
decision of the Supreme Court in 1973
a view was held that if the company
did not helg its own annual general
meeting, in that case, it could not be
made responsible for preparing or fil-
ing or sending copies to the shar-
holders of the balance sheet  also.
Earlier there had been a different
view. But in 1973, ‘Sir, the Supreme
Court laid down this view and, there-
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fore, it became neccssary that if the
company is not gble to hold its an-
nugal general meeting, what is the
justification  that the balance sheet
should not be there ang should not be
m.ade public so that the members of
the company, the creditors of the com-
pany and other people could look into
the actual affairs of the company and
as to how they have been run. There-
fore, Sir, in order to remove that
lacuna, this has been brought in or-
der to provide that whether or not
the annual general meeting has been
held, a copy of the balance sheet with
the profit and loss account, etc. will
have to be filed before the Registrar
of a Joint Stock Companies because
after 1t is filed, then in thal case 1t be-
comes a public document and anyvbody
can look into that document and find
out the affairs of the public company.
That is the other provision which be-
came necessary on account of 5 judg-
ment of the Supreme Court.

Then, Sir, the third matter to which
this Bill relates is a proposed amend-
ment to section 293 of the Companies
Act which has a provision permit-
ting a company to spend either for
charitable purposes or for the welfare
of its employees a certain amount, a
certain share of the profits or an
amount of Rs. 25000. Sir, an amount
of Rs, 25000 was fixed in the Com-
panies Act. The Bill seeks 1o alter
this amount from Rs. 25.000 to Rs.
50,000. This should not be mixed up
with the matter of donations to poli-
tical parties or for political purposes,
because that is a matter governed by
section 297A of the Companies Act.
That provision remains. That is not
being  touched by this Bill. That
means, while the prohibition against
the donations to  political parties
or for political purposes by com-
panies would continue, this is the
authority under the Companies Act
for sending a sum of Rs. 25,000 by
a company either for charitable pur-
poses, for example, the relief of the
vietims of the Andhra cyclone, or for
the welfare of its employees. So far
the authority was to spend up to an
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amount of Rs. 25.00¢ or a certain share
of the profits. This authority 1s being
increased to spend upto ap cmount
of Rs. 50,000. I am quite certain that
al] sections of this House would
welcome this change because
the importance of the mode of
charity in our country cannot be
minimised, angd if these amounts for
the welfare of the employees or for
other charitable purposes can be spent
by the companies, shareholders of
the companies, for people who are in
need for this relief, this charily, and
so on, ang for” empioyees who are in
need of all kinds of welfare, then in
that case certainly, Sir, I would com-
mend it for the consideration of the
House and seek its approval whether
this permission {0 go up to an
amuont of Rs. 50,000 should or should
not be granted.

Then, Sir, the next change that 1s
sought to be made in the Companies
Act by this Bill relates to a provision
regarding delegated legislation. So
far as the Companies Act is concerned
there is a provision which required
such legislation to be placed before
each House within a period of 50 days.
And, Sir, the provision, as contempla-
ted at that time, provided that these
30 days would be computeq in one
single session. Now Sir, since 1975,
it has been the experience that on
many occasions a single session of
this House has not been of 30 days
duration with the result that this di-
fficulty arose. Therefore, this provi-
sion is being enacted and this change
is being made so thaf after it has been
placed before the House, even if in
that session the period of 30 days is
not there, that perioq for which it is
there, can be counted with the period
for which it may be before the House
in' the next session and the entire pe-
riod of 30 days for which it should
be there may be a broken up period,
not in one single session but may be
comprised in two sessions, part in one
and part in another, etc.

Then, Sir, the last important change
that is gought to be made by this Bill
relates to certain powers which were
earlier with the courts. By the
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Companies Act these powers hag been
transterred t0 the Company Law
Board and this change has  become
necessary on account of that, namely,
where the Company Law Board
makes an order, which has to be exe-
cuted, some amount has to be reco-
vered from somebody, or something
else has to be done, then, in that case
what should be the mode for execu-
tion of the enforceable orders of the
Company Law Board. Therefore this
provision is sought to be introduced
in the Companies Act so that the or-
ders of the Company Law Board can
also be transmitted to the court hav-
ing jurisdiction and the court will
then execute those orders, enforce
those orders, as if these orders were
decrees of g court. In order to effec-
tively execute and implement and
enforce the orders made by the Com-
pany Law Board this provision is
sought to be introduced. These, in
brief, are the changes which are sought
t9 be made by this Bill. And, Sir, may
I venture to say that each of these
proposals js a non-controversial mat-
ter and I expect whole-hearted co-
operation an dsupport , . .
SHRI KALYAN ROY:

draw the Bill,

SHRI SHANTI BHUSHAN: .. on
these proposals not only from all sec-
tions of the House but from each and
every hon. Member of this House.
With these words, Sir, T beg to move
that the Bill be taken up for consi-
deration.

. . 10 with-

The question was proposed.

SHRI U. K. LAXSHMANA GOW-
DA: Sir, may I seek one clarification
from: the hon. Minister? The Law
Minister in this particular Amending
Bill refers to deposits which were
over and above the limit prescribed
in 1974. 1In regard to them he has
made certain proposals and this am-
endment is for that purpose. But,
whal about the doposits with  the
companies are taking subsequent to
the Companies Amendment Act of
1975? I would like to know how they
are going to be regulated. May he
kindly explain?
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SHRI SHANTI BHUSHAN: I am
thank{ul to the hon. Member for seek-
ing this clarification hecause I should
have referred to it even earlier. The
provisions of section 58A related to
various depositg obtained under various

circumstances. The difficulty arises,
for instance, in a particular com-
pany where there may be a  strike.

The requirement under section 58A is
that these deposits should be returned
at a particular time in a particular
manner. That is the only require-
ment. The question is how should this
requirement be enforced. The
methodology is given in the section
and there is provision for prosecution.
The question is, for jnstance, a strike
takes place, or something else hap-
pens. .,

AT

SHRI KALYAN ROY: Is strike the
only reason?
SHRI SHANT] BHUSHAN: There

may be various reasons, not raerely
the strike. The question is, there may
be various reasons beyond the control
of the management which may create
a difficulty for the management on
account of which it is not in a position
to comply with the requirements and
return the deposits. If it is in a
position or it should be in a position,
then the hon. Members shoulq take it
that the power will not be exercised,
because the section itself or the amend-
ment itself says: “. . . for avoiding
hordship or for any other just and
sufficient reaon..” and if the power
is exercised for any extraneous reason
for which the power should not be exer-
cised, the courts of this country are
there because they will have the po-
wer to strike down the order of the
Government, to interfere with the or-
der of the Government if it is shown
that the power has been exercised not
for the purpose for which it should
have been exercised, but for extra-
neous cousiderations. Therefore, the
solution is 5 pragmatic one, namely
that whenever there is a default in
complying with the rigid requirments,
then it will have to be seen as to
what are the circumstances in which
this defaulf has arisen and whether
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tha default should be condoned at all,
There may be cases where there may
be no question of condoning the
default; there may be cases in which
there may be just and sufficient reasons
or the hardship may he of such a
nature that it will be a proper case in
whkich whatever may be the nature of
the default, either it should be con-
doned for a limited period or some
extension should be granted, because
after all. what is the main objective
is to fiind out the way to have these
deposits returned. If that is the
position, then in that case, I submait
that the cases in which such a pro-
vision will not be able to serve its
purpose, must not remain mixed up
with the caseg in which the provision
can serve the purpose. Therefore,
there should be a machinery in which
the facts of each case must be exa-
mined and proper orders passed.

SHRI K. V. RAGHUNATHA RED-
DY (Andhra Pradesh): Mr. De-
puty Chairman, Sir, as the hon. Min-
ister mentioned, this is apparently a
very simple Bill and quite a number
of provisions contained in this Bill
are. indeed, non-controversial and I
do not propose to deal with them.
But normally, though I weuld not
have liked to take the time of the
House in relation to a Bill of this
character, I thought [ should draw the
attention of the House and of the
hon, Mister to some aspects which
are relevant to the provisions of this
Bill

E

Time was when the companies vsed
1o go on merrily raising deposits, ftak-
ing advantage of some of the pro-
visions made by the Reserve Bank
itself. And the Reserve Bank’s pro-
vision was—normally, a company
should not get more than 25 per cent
of the paid-up capital as the depo-
sits: but they also made a quelifica-
tion at that time-—that when a Direc-
tor or the Managing Director could
give guarantee, sky was the limit. This
advantage was taken by several
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companies 1n lhe country and temp-
ting interests were otfered and very
gullible depositors deposited the:r
money with various companies, 1 may
mention to you, Sir, about the orp-
tians on whose behalf theiwr guardians
deposited the money, the widows who
we-e left with some money of their hus-
bands deposited their money and
also some retired officers, including
some retired 1.C.S. officers deposited
their money with the companies with
the nope that they would be able to
get a very ailuring or a very profit-
able interest. But the result was,
they could not recover even the prin~
cipal amount, let alone the interest
which they thought of getting. When
those amountg accumulated into sev-
eral  hundreds of crores of rupees,
some measure had to be taken at that
point of time and this legislation was
contemplated to deal with the then
existing malady. At that time at
least, in the Department of Company
Aftairs, the thinking was that the
concept of deposits itself must be put
an end to and this parallel banking sys-
tem adopted by the companies must
be brought to an end. G

It the money is to be taken by the
companies, it is with the banks they
should deal and not with the private
depositors who are attracted by the
offering of interest. I do not want to
mention the names of the companies
and embarrass anybody. But from
the South to the North, there are
many respectable names which have
indulged in very disrespectable prac-
tices as far as the raising of the
deposits are concerned, to the detri-
ment of the depositors and, finally,
the depositors have lost their money
and there 1s no way of getting it
back. That is why stringent provi-
rions had to be made and the stipu-
lation by the Reserve Bank of India
was merrily used by giving of guar-
antees by the managing directors or
directors at that point of time, Many
provisions had been made. Well, the
Law Minister knows that it is not
the law made by Parliament which
is important. The important thing
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is the zeal with which the law is 1m-
plemented. This will go quite a long
way in preventmg score of the mal-
practices. It 1s not mainly the law
which is important. Law is only an
instrument. Ultimately, it is the hu-
man beings who are to implement the
law who matter, as far as the ques-
tion of implementation of the law
is concerned.

Now, Mr. Deputy Chairman, I
raised ihis only for this reason. I
hope the Law Minister has got very
mtimate knowledge about the corpo-
rate sector. In regard to the corporate
sector, I would say that it is the banks
which should deal with them, When-
ever banks give loans, they examine
the position of the companies and the
financial aspects of the companies. Of
course, the manner in which the Re-
serve Bank of India had been certify~
ing some of the companies for the
purpose of giving loans does not ins-
pire confidence even in the Reserve
Bank of India itself. But notwithstan-
ding that, at least, the banks have
got some machinery to look intq the
financial aspects of the companies.
Further, whenever banks give loans
they will insist on mortgage or the
shares being pledged with the banks.
Sometimes, transfer of ownership also
takes place subject to the condition
{hat after the payment of the money

or the loan, the shares would be re-’

turned back, These are some of
the safeguards which the banks can
insist on. But an ordinary deposi-
tor, notwithstanding all the laws
which we make, would not be able to
avall of these safeguards. This is the
position which I wanted to bring to
your notice as well as the notice of
the hon. Law Minister.

Secondly, the Law Minister had
stated that a number of companies
found it impossible to comply with
the provisions of this law, I would
be grateful to the hon. Law Minister
if he could come forward with a
statement giving the names of the
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companies which could not pay back
the deposits they have taken. e
could place on the Table of the House
a statement giving the names of the
companies so that we will be able to
examine whether these are spuricus
companies and whether these difficul-
ties are true or pretentious or even
political. The Law Minister had stated
that this provision could not be im-
plemented, that this provisibn of law
could not be implemented. Unfortun-
ately, even this provision had been di-
luted from the original provision
which had been introduced as part
of the Bill. The reason may be
anything. But when the Law Minister
had stateq that the non-implementa-
tion of the provisions of the law
should be taken into account, I would
like to know whether there are any
political reasons for the non-imple-
mentation of the provisions of the
law 1n regard to recovery of deposits
il may be for any period of time. It
does not matler. There are so many
commissions of inquiry going on, This
also could be a very interesting ques-
tion for any commission of inquiry to
g0 into it and find out why this par-
ticular provision of law could not
be impiemented effectively in regard
to recovery of deposits and why com-
panies could not pay back the depo-
sits to the deposit-holders who are
orphans, who are widows and who
are retired officers of the (Government
I would like the hon. Minister tq con-
sider this aspect. Now, Sir, I am
making this point only for this reason.
The economic system—of course, I do
not agree with it—suffers from two
maladies, One i3 the parallel mone-
tary system and the other js the parai-
lel banking system. The parallel ban-
king system is controlled by the de-
posit-raisers, {he companies and the
parallel monetary system is also con-
troiled by the corporate sector by
way of black money or otherwise. In
both these, the banks are playing a
very unfortunate ro'e. It matters lit-
tle whether they are nationalised
banks or private banks. The banks
are playing a very unfortunate role,
I would like to draw your attention as
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well as the attention of the hon. Mi-
nister to an editocrial which appeared
in the ‘Business Standard’, Calcutita,
on the 1st December, 1977. I, for a
moment, will not be able to guarantee
the facts. Subject to the verification
of the facts by the Government, this
is what 15 stated here:
“Mr. Satish Agarwal's disclosure
that Indian commercial banks trans-
act part of the huge black money in
circulation without entering any of
it in their books is sensational, The
total volume of such t ransacted
money is widely believed to be of

the order of Rs. 20,000 crores.
Hitherto it was believed that this
massive sum does not enter the

area of legitimate financial transac-
tions the principal agency for which
are the commercial banks, DMr.
Agarwal’s revelation if it be actual-
Yy so, takes the bottom out of such a
belief and makes the commercial
banks willing accomplices of the
smugglers, black marketeers and
racketeers in foreign exchange, who
are generators, users and beneficia-
ries of black money. From the brief
observation of the Union Minister
of State for Finance, it is not clear
whether in his view both private
sector and public sector banks are
equally guilty. If Mr., Agarwal is
convinced that the nationaliced
banks cannot be given a clean chit
but are equally involved with the
private sector banks in the shady
deals then the Government itself
becomes a  party tg these illegal
‘ransactions, albeit indirectly...”
This is the most unfortunate situation
that has been brought to the notice
of the public by the editorial, sbvious-
ly with reference to the statement made
by the Minister in charge of Finance.
I cannot for a moment guarantee the
facts. I cannot say whether the facts
are true or not. It is for the Govern-
ment to verify them. Rupees twenty
thousand crores are circulatling m
this country through different channelg
and banks. I thought it is only Rs. 400
crores that have been raised as depo-
sits, and Rs. 10,000 crores which are
circulating as black money. Now,

[ 15 DEC.

1977 | (Amdt.) Bill, 1971 205

if it is Rs, 20,000 crores, then the en-
tire economic system of the country
can come 'O collapse on not a Very
distant date. Now, Sir, you will
kindly understand that the monetary
cystem of India is closely connected
with the system of monetary opers-
tors at other places, and international
monetary operators are irying iv
control the economic  operations
throughtout the world and the deve-
loping countries and, as such, within
a day, within 24 hours, if they so
choose today, if this is the situation.
the entire monetary system of India
itself can come to collapse, notwith-
standing a combination of the Cong-
vess, the Janata and all other politi-
cal parties together. This is the kind
of economic system we have built
today. I want to draw the attention
of the Government to this very
seriously, because, if these facts are
correct, the consequences can be verv
dangerous to this country. In this
context, if you view the present Bill,
it would seen to be very simple in
character, 1 would strongly advise
the Government to see whether it
would be possible to recover all the
deposits that have already been made
by the ordinary. poor taxpayers in
the companies. You can be rest as-
sured that no wealthy man would

have made any such deposits. Only
gullible persons might have been
tempted to make these deposits.

Others should be able to recover these
deposits. Let these companies go to
banking institutions, and if they are
satisfied about their creditability they
would get loans, The way in which
the banking system also has been
functioning in recent years does not
inspire confidence about nationalised
banks also. I am a strong supporter
of nationalised banks. But as long as
the character of the State remains
what it is, notwithstanding the fact
whether it is Congress or the Janata
Government, even nationalised ins-
titutions can be misused for the pur-
pose of private benefit and for the
purpose of destroying the economic
system itself. This is what is being
1eva led now in public—the wav 1=
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which the Reserve Bank acted, the
way in which nationalised banks have
given loans and the way in which
some companies have functioned. I
think if Mr, Shanti Bhushan finds
time ang goes through the various
nspection reports on various comp-
anieg in the recent past, he would
come across very interesting stories
about various companies and natio-
nalised banks. I do not want to men-
tion names and I think he would be
properly briefed by his own depart-
ment. That is why, Sir, I was a little
frightened when Mr. Shanii Bhushan
brought this provision. 1 am very
sorry that a good man like Mr. Shanti
Bhushan has come forward with this
provision. I do hope that he will
make a proper analysis of the reasons
for which the companies, for whose
benefit this provision is now lLeing
brought, could not pay the deposits.
We wil be happy if he could supply
u; the list of companies. Then only
we will be able to know which comp-
any 1is spurious, which company has
got any political leanings and which
«ompany could nnt pay actually for
=conomi¢ reasons and which companv
helongs to a big business house or
which company does not belong to a
big business house—big business
house not according to the Mono-
polies and Restrictive Trade Practices
Act but according to the classification
of the Industrial Licensing Policy
and Enquiry Committee Report. Then
only we will be able to understand
the ter-connection between big
business and politics,

The rest of the provisions which
my friend has mentioned are very
simple. 1 have not much difference
on them. Bul the point which I
would like to make may not arise
directly from the provisions of this
Bill. 1 would like to know from the
Law Minister what action has so far
been taken by the Government with
regard to the contributions made to
the souvenirs, because a contribution
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can always be colourful. I appears
to be an advertisement; in fact, it
may be a contribution made tc a
political party. One of the leading

counselg of this country had once
given the advice that a contribution
made to the Forum for Free Enter-
prise was not a political donation.
We had to take a different view on
this. Simiiarly, notwithstanding any
legal opinion that might have been
given by the eminent counsels of this
country, I would like the Law Min-
ister to construe strictly and not
merely having regard to the intention
with which the law has been made,
and in order to prevent ihe nexus
between big business and political
life, pecause it is the big business that
has corrupted the political life and
has brecome a source of destruction of
democratic institutions. This aspect
will have to be kept in mind so that
the political life in this country can
be decent and worth living and-:one
of which one can feel proud. 1 re-
member Abraham Linecoln, just before
hig  assassination, had gsaid: “The
corporations are rising, The Republic
would be destroyed”. The corpora-
tions in India have risen. [ am atraid
the Republic is being destroyed. This
must be prevented, This is the pur-
pose for which, whether it is the
Janata Government or the Congress
or a combination of all political par-
ties, they must try to save this sys-
tem and save the country and its
political life from corruption and see
that the corporations do not destroy
the Republic. Thank you very much.

SHRI KALAYAN ROY- Sir. 1 en-
tirely agree with what the ex-Min-
ister of Company Affairs has just new
stated. I also do not understand why
such a small piece of Bill has been
brought while the Minister could
have brought a comprehensive biil.
In reply to a  question, Mr, Shanti
Bhushan has said that the proposal
to revise the existing guidelines in
respect of ceilings on remuneratian
admissible to managing whole-time
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directors/managers of public limited
companies and private companies
which are subsidiary of public limited
companies is under the consideration
of the Government, For people get-
iing Rs. 10,000, Rs. 20,000, Govern-
ment is preparing guidelines and
guidelines. There is mo hurry to
bring that particular bill, But they
are in extreme hurry to bring this
particular bill. The bill looks very in-
nocent. But in my opinion, it seems
that the sinister, diabolical nature of
the Bill is, perhaps, inspired mot by
Mr. Shanti Bhushan but by Mr. Ram
Nath Goenka, who is collecting crores
of rupees as deposits but has been
systematically failing to pay a single
penny, and perhaps for the orphans
—about whom my friend just now
mentioned—and the widows, the depo-
sits have gone but more deposits may
now, after the Bill is passed, go to
the coffers of the Janata Government
which has to face a mini-election very
soon, Sir, hundreds of companies
have collected deposits which is ad-
missible and they have been syste-
matically refusing to pay. The ques-
tion was asked by the then hon’ble
Members, who now belong to the
Janata Party, as tu why the Govern-
ment was mnot taking stern action
when it is outright misappropriation
and outright cheating. The Govern-
ment assured, I  believe. that some-
thing would be done. But by April
1975 they will have to pay back the
deposits ang it was laid down tnat a
ceiling should be put on the tofal
«deposit.

i

‘Sir, 1 entirely agree with the ex-
“Minister that the Bill was there, the
laws were there, the clauses were
there but there was no political will,
Mr. Shanti Bhushan has stated in the
House—I quote:

“During the experience of two
and a half years, it had been found
that such a  stringent provision
-which had the sanction of criminal
law had not succeeded in achieving

- its object. It had not succeeded in
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compelling the companies to pay
for all these deposits.”

What did the previous Government
do and what did vou do? I want to
enquire. Why did they not utilise the
penal provisions? Where is the will?
The previous Government did not
have the will and they compromised
with these big corporations who were
accepting the deposits of the poor
people, The present government to-
day is exactly following in the same
footsteps, compromising with the mis-
appropriators, defaulters instead of
coming to the protection of orphans

and widows. They are following the
same policy.

Sir, this is a most dangerous and
'Sinister step; he is acquiring sweep-
ing, arbitrary powers. You know the
entire shady character of the bureau-
cracy which is in league, not all of
them, with big business, by and
large, as the ex-Minister pointeg out
it is being corrupted. You are open-
ing the floodgates of corrugtion, I
have been shouting about this for
such a lJong time that your Company
Law Affairs Department today, un-
fortunately, is an  extension of the
I_ndian Chamber of Commerce, which
is heavily tilted towards the other big
business houses. I would quote one
or two instances which has been rep-
lied by Mr. Shantji Bhushan here,
One is the financial manipulation,
misappropriation of provident fund
and other things by the Bata Shoe
C.o. When we shouted for the last
five years, then the Company Law
Affairs Department woke up and fra-
med 12 complaints under section 420
of the Companies Act against the
Directors and  Secretaries of other
shoe companies in Calcutta. While
replying to a question Mr. Shanti
Bhushan replied:

“Instructions were given to the
Central Government Counsel to ex-
plain the unintentional delay in
launching the prosecution and es-
tablishing absence of negligence in
launching the rprosecutions under
section 420 of the Companies Act
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and also for proving thal there was
reasonable cause for obtaining the
condonation of delay.”

Sir, the ghost of delay lies in the
Department of Company Law Affairs
which is in league with the big busi-
ness. They are not at all =ager to
frame any cases at all, And when
you frame cases, naturally, they be-
come time-barred.

With regard to B. N, Elias and Co.
it was also said by Mr, Shanti Bhu-
shan:

“In compliance of section 292 (1)
(c) & (d); 143 314 and 211 read with
Schedule VI of the Companies Act,
1956.” - -

“Apprehension of under-valua-
tion of the properties sold” and

“transfer of certain shares”

Ang wha't wés the action taken by
Mr. Shanti Bhushan? Hig reply was:

“After reviewing the whole mat-
ter the company has been warned
lo be more careful in future.”

we are dealing with one of the giants
of this country, Messrs, Duncan Bro-
thers, and they have been warned for
viclation. This is how the Depart-
ment of Company Law Affairs is be-
having and you are giving them all
the more powers. Ycu are giving
them rights to give exemplion, all
these crooks who are ruling over the
company affairs who are in league
with the big business.

3.00 pP.M.
Again, on the question of investi-
gation into the affairs of the Birla

Jute Manufacturing Company and
Indian Linoleums Limited, T asked:
What is the progress of investigations
which started in 19672 What specific
action has been taken against these
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companies and others found guilly of
irregularities and whal are the  de-
tails thereof? The reply given by Mr.
Shanti Bhushan was: The reports are
still under examination, That was the
reply given to me on 20th November.
Let them deal with the House of
Birlas about which Mr. George Fer-
nandes was very eloguent today. L
congratulate  him but, at the same
time, I say, Mr. Fernandes, your Ca-
binet 1s not different from the other
Cabinet and, therefore, they are not
taking care of the Birlas, You could
have hastened it and you could have
come with the report. You have taken
powers in March and now 1t is Decem-
ber. In eight months you could not
go through the reports and give a
definite finding. No, you cannot, beca-
use you are tied up and patched up
with the House ¢f Birlas.

Sir, about investigation into  what
the ex-Minister has pointed out, if
he would go into tihe various in-
vestigation reports, a revealing fact
would come to light, Whatever facts
have been placeq before ug ure not
enough. On 28th November, 1977,
with regard to Rayala Corporation inte
which investigation under section 237
(b) of the Companies Act, 1956, had
been ordered on 5-4-1968, the reply
given was that “Investigation is now
in progress. One additional Inspector
has been appointed on 24-8-1977 so
that the investigation is completed
expeditiously”.  Sir. there is a sense
of humour here About the investi-
gation which was undertaken in 1968.
now they say that an additional Ins-
pector has been appointed to finish
the inquiry expeditiously,

o ¥ “ .

With regard to the Sundarsan Tra-
ding Company, an investigation was
ordered in 1974. And what happen-
ed? The Counsel was instructed by
the Department not io proceed with
the investigation till then. The peti-
tion is pending. Aboul Ashoka Cement
Ltd.,, “sleps have been taken to de-
fend the case’> which was started in
1974, About Hindustan Develop-
ment Corporation Ltd.: “The Company

L

e
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filed a writ petition before the Cal-
cutta High Court against the orders
ot investigation and obtained injunc-
tion. Steps have been taken to de-
fend the case.” About Machino
Techno (Sales) Ltd. about which ins-
pection under section 209(4) now 209
{A) of the companies Acf, 1956 has
been ordered, the “lnspection 1s in
progress ang the inspection report is
awaited” With  regard to Shalimar
Works Ltd., Mr. Shanti Bhushan rep-
iled to me that with regard to H. D.
KMundhra, V. K. Mundhra, K. M, Tapu-
ria, I. D. Dag and Ranjit Kumar Chat-
terjee and others, who were commit-
ting gross fraud, in one case the trial
has been stayed by an order of the
Calcutta High  Court and in the
second case charges have not yet been
framed and the accused persons were
evading appearance before the
Court. Mr. Shanti Bhushan can-
not find Mr, Haridas Mundhra
and other Mundhras because neither
his Department has the will nor he
has the will to go after the culprits
who are today responsible for this
ccandalous situation where hundreds
and thousandg of crores of rupees are
not being paid back to the people who
were lured to invest gn the basis that
they would got higher interast. Sir,
I carn go on like this. In the Kines-
ton Jute Mills, in the National Rol-
Y¥ing ang Steel Ropes Ltd., every-
where, you will fing that the investi-
gation is in progress, the Inspector’s
report ig awaited, Inspectors have
been given further time and an addi-
tional Inspector has been appointed
but the report is never placeq on
the Table of the House; the investiga-
tion is never completed and the law-
vers of the Goverument collude with
the lawyers of the corporate sector
and delay the matter. It js obvious.
Crores of rupees have been pocketed
by the Government lawyers openly
in collusion with people whom they
are supposed io prosecute. So, this is
the position of the Departmenat of
Company Affairs. S

3o N S
Sir, I have given instances galore;

so I do not want to give any more

instance. He talkeg about strikes and
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other things. But, has he ever cared
to go through the reports of the Re-
serve Bank or any other independent
inquiry  committee’'s report? 1 am
just giving one extract, an analysis of
a survey which was conducted to find
out the reasons of sickness of the tex-
tile mills.  Sir, this analysis is enti-
tleq “Economics of textile trade amd
industry”. Ag a result of long investi-
gations by Mr. H. A. R. Aiyar, Head
of the Market Research angd Manage-
ment Studies at the Art Silk Mills’
Associatic,, Bombay, it said clearly
that the main reasons are not related
to lack of finances—particularly wor-
king tund—as is often claimed by the
sick mills, but diversic.y of funds hy
under-invoicing and going in for the
industries  not related to textiles
wad bad management leading {0 ex~
ploitation of the financial resources
of the unitg in other ways. According
to the survey, these were the main
compelling reasong for sickness of the
textile mills. Sir, I have quoteq from
the survey report about the textile
mills. Now take the jute mills. These
people have taken away money worth
crores of rupees. This Government has
appointeq a Wage Committee under
the Chairmanship of Mr, Boothaliu-
gam—and Mr. Boothalingam is the
Chairman of the Mollins International
Company and that company has also
not paid the depositors. This is the
scandalous situation I am pointing out.
So, sickness is not spontaueous. As
surveys after surveys have proved:
beyong doubt, sicknesg is the result
of bad management, siphoning ofl
of funds, misappropriation and all
other kinds of economic offetaces. And,
for that you., are going to reward
them! When there was the National-
isation Bill, I always used to find the
Swatantrg Party Members, the BLD
Members, the Jatg Sangh Members
remarking: “You are not giving pro-
per compensation. The compensaticn
is not adequaie”. Now, what about the
orphaus, what about the widows, what
about the old, infirm people who have
invasted in the shares? So vou have
to give more compensation. But, here,
there are no tears for the widows’
there are no tears for the orphans.
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You are rewarding those who have
failed to pay ang punishing those
who are paying. The net result is this.

Sir, in relation to this, I have to
bring out amother matter. The Gov-
ernment, after g long time, started
cost audit gystem. In reply to the
quesion “What was the finding of the
cost auditing of big factories and
mills?”, Mr. Shanti Bhushan said—
and I am  quoting from s reply
which wag  given to us on the 28th
November—'"'The result of cost audil-
ing broadly is under-utilizatio  of
capacity in some cases, and 1mpact
thereof on costs, and high profitability
In some cases”. So, Sir, on the 12th
November, I tableq another question;
'Mr. Shanti Bhushan, please tell us
the names, ang details, of the indus-
trial units  which have shown high
profits and wader-utilisation of capa-
city. And, what wags the reply of Mr.
Shanti Bhushan, now champicning
for Janata? His reply is a documenat
which will be placed in the House la-
ter., It 18 a shamefu)] document.
As a matter of fact, I dig not expect
1t from Mr. Shanti Bhushan. The
reply is this—and I am quoting: “The
cost auditing showing profitability
and under utilisation of capaeity of
.companieg is of a confidential pature,
revelation of which may adverse-
ly affect the competiticy in the trade”.
The companies will be allowed to
make exorbitant profits, the compa-
nies will be allowedq to under-rate
‘their capacity, in order to creale scar-
city and jn order to create profits. It
is in the hamds of Mr. Shanti Bhu-
shan. It is in the hands of private
companies. But they cannot give the
names to the Lok Sabha or the Rajya
Sabha, not bhecause it is not in the
public interest, but because, as he
said, it will affect the ‘competition in
the trade’. What more do you
want to show that this Government is
the Government of traders and bhig
monopolists? The other Government
was no betler. As I said it again and
.again. this Government is not better

1
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ihan ihe other. They were protecting
the monopolists and big  business
houses and they were colluding with
one Goenka, but you are colluding
with all the Goenkas. That is the only
difference; there is no other gifference.
Eight months have passed. 1 am not
g hurry. If you could not revise
the guidelines in respect c¢f ceilings
on remuneration of the Managmg Di-
rectors and if you want more time for
that, what was the hurry to give pro-
tection 1o R. N. Goenka, Bird and Heil-
gers etc. who are refusing to pay to
the depositors? Ag the election is
coming, the depositors may not he
paid, but the Janata fwad should be
bag-full. That is the intention. It is
clear. Why did they sabotage the Sar-
kar Commission? It is because they
took money from the Birlas. Ang you
are doing the same thing. What is the
role of the MRTPC about which he
says he ig considering. Whenever the
MRTPC case or the fixation of remu-
neration comeg he says that he is con-
sideriug. But whenever the manage-
mentg are in genuine difficulty, for
which his heart bleeds, he immediate-
ly comes without even giving proper
notice as has been mentioned by
others. I am reading from the “Eco-
nomic Times” of December 14:

"Not a single case relating to
monopoly has been referred to the
Monopolies and  Restrictive Trade
Praciices Commission by the Union
Government in the last one year.
Besides, top posts in the Commigsion
have been lying vacant since Au-
gust, 1976. .

“With only some Member func-
tioning for the last 16 months and
in the abseuce of monopoiy cases
since last year, the Commisswn has
been devoting attention to cases 1e-
lating to restrictive trade practices
oaly.”

I know these people, everybody
knows that they have been expose
and they have thrown them inte

dust-bins. They could not fill up these
posts for the past etght months. They
could not refer a single monopoly case

R T AN U B B R yha
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i0 the MRTPC. Can Mr. Shanti Bhu-
shan quote one case having been refer-
req to the MRTPC since he became
the Minister of Co. Affairs? No, he
cannot do that.

Before I take my  seat, I say, Mr.
Shanti Bhushan, that your Bill loois
very small, very innocent, but I must
say that it is a pernicious, sinister and
drabolical Bill which is going to help
the most unscrupulous corporate sec-
forg fo rob the people, to plunder the
people and you are abetting the plun-
dgs. -

SHRI U. K. LAKSHMANA GOWDA:
Deputy Chairman, Sir, I am going fo
be quite brief. Initiating the discussion
my hon. friend, Shri Raghunatha Red-
dy, made 5 very thought-provoking
speech, It is really very interesling
that he came out with many things
which probably, but for the speech
ioday, we would not have known.
Having been in the Council of Minis-
{ers at that time, he was in the know
of many of these things which were
happening. Asking why this amend-
ment, that is the amendment to section
58A of the Companies Act, was hrought
in, he himself said that it was brought
mn because of {he malpractices which
his earnest effort to see that there was
. limitation on these deposits which
were being received by the companies
angd that there are prompt arrange-
mentg or paying them back. That is
why this amendment was brought in.

So far. so good. But, what happen-
ed later on? The penal provision was
there and everything was there. My
friend, Mr. Kalyan Roy—he has gone
out—was breathing fire here. Nothing
happened from the time the Bill was
passed in 1975 till now. I think it re-
lated to the depasits made before 1974.
So. what was the purpose of those pe-
nal provisions then? So nothing has
happened. It was very revealing when
Mr. Kalyan Royv read out those figures
of deposits and so many other things,
and whepn my friend Mr. Raghunatha
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Reddy wanteq the details of the names
of persons who did not return the
depusits and the reasons for the same
1 be laid on the Table of the House.
1 woulg also very much like to see
that, <o that we can find out what
were the reasons at that time. whether
they were economic or they were poli-
tical or otherwie. I am glad my
friend, Mr. Raghunatha Reddy is with,
tne on that particular point.

[

Sir, when that had happened, sup-
pose this amendment had not been
brought, what would have been tr=
position? Would the present Goveraz-
ment be in a position to enforce thosa
penal provisions for recovery of thosa
deposits? I doubt it very much. A
lot of difficulties would have arisen.
People would have gone to court plead-
ing their difficulties. So this amend-
ment has been brought to see that an
effori is made to see that the com-
panies are made to pay back, if not
m a lump-sum, in 1nstalments wher-"
ever 1f is possible. I got the clarifica-
tion from him that in each individual
case where the deposits were collectex
prior to 1974 beyond the limitations
which came into existence later, it
would be paid back. Sir, as he has
explained, even in the earlier Act there
was a provision for complete exemp-
tion. Either you completely exempt
or you go 1o the court. For the last
two-and-a-half years, in spite of the
Emergency and strict implementation
of the Act, they were not in a position
to go into 1t. So, what would have
happened? I am here prepared to ap-
preciate the amendment brought in
by Mr. Shanti Bhushan to provide for
(nvestigation into this provision by
the Government and also by the Re-
serve Bank and see that these people
pay hack the dcposits at least in
tnstalments. There might be rare
cases of complete exemption. I ds
not want to go into that. But I would,
however, like to take this opportunity
to caution the Government that there
must be a very strict scrutiny into
these things. Otherwise, as Mr. Kalyan
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Foy hag explained, there are possi-
bilities of this provision being misused
end advantage being taken to see that
these repayments are dragged on for
vears and years. That wil defeat the
purpose even of the earlier seclion
and also of the amendment v hich my
kon. friend has brought in here. Sir,
with these words oi cautlion, I support
the provision which has been brought
in. And let me see how i1 is going
1o be enforced and implemented. The
carticular reference to 1mp.ementation
by my friend, Mr. Raghunatha Reddy
is very thought-provoking, that is, vou
can make laws but the result depends
¢ how it is implemenied.

So far as section 220 is concerned,
ifte  amendment is very welcome
ecause many of lhe companies try to
~ut off their annual general meeting
so that they may get an opportunity
19 delay the placing of the profit and
toss account and other things before
ihe shareholders. I welcome and sup-
rort the other provisions as well. Sir,
in between Mr. Raghunatha Reddy
made some mention about section 293A
regarding donations to political par-
iles. Sir, even at tnat time when the
Bill relating to donations to poiitical
parties was discussed and approved, 1
was opposed to it on the ground that
=zt least if there 1s a provision in the
Act for making a certain amount of
¢onation, you would know 1t and you
would get it in black and while. You
would be entitled to know it. Now
what happens? In their great enthu-
s1asm, they said that donations to
political parties would be banned. And
~n paper it was banned. Then what
happened?  Every political party
started collecting money and which-

ever was the ruling party at that
iime had a greater advantage. Where
did the money come from? From the
industrialists and business people.

They were at the mercy of the people
who were ruling. They had to pay
and they paid. This generated black
money. Now we all say that black
noney has been generated all over the
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country. The Minister of State for
Finance, Mr. Satish Agarwal, quoted
a4 ngure of Rs. 20,000 crores oif black
money circulating in the country and
creating a parallel economy. Have
we not been a party to encouraging
the generation of black money by these
chhunges” Political parlies have been
paid donations by companies all along.
You knew it. Companies paid to all
parttes, You knew it. The whole
thing went underground. Then what
happened much later? Donations
came. What was the difficulty? I
would like to say a word for the people
who paid this thing. Mr. Raghunatha
Reddy wanted to know what action
Governmeni took and what has been
done tu those people, should we not
consider their difficulty? Now sugges-
tions are made; pressure is applied for
collecting money for advertisements to
souvenirs, to whatever political party
it was. If it was the ruling party, then
the pressure was much greater. Then
what happened? The Income-Tax De-
partment through a circular justified
that this could be considered as ad-
vertisement. Then there were other
pressures; other incentives. People
paid the money; money has been coi-
lected. Now the present Government
is making inquiries and finding out
how and how much was given. They
say they have found that so much
has been collected. What are we going
to do about it? Legal advice has been
taken. The companies did not pay
siraightway. They took legal advice.
What was the legal advice? The legal
advice was that under this seclion and
also as enforced by the circular which
the Income-Tax Department issued,
it was considered quite legitimate, it
was legitimately considered as an ad-
veriisement. I want to know what my
friend who was in the Council of Minis-
ters at that time was doing when this
wns done and when money was col-
lected through advertisements. Whether
you interpret it as for political pur-
poses or not, this thing happened.
Whether it was the ruling party or
the other parties, they wanted io col-
lect money and they collected. There-
fore, this cannot be banned just by

" e



217 Companies

mtroducing this section; political do-
nations cannot be banned just like
this. That is why, I say make it open
for companies to pay legitimately for
political purposes, to political parties.
Let it be on their books so that we
know which political party has collec-
ted and how much; otherwise, we will
only be encouraging this malpractice;
subterfuges will continue

SHRI KALI MUKHERJEE
Bengal): How do you ensure that
they will not resort fo  subterfuges
even then? They will have hoth.

(West

SHRI U. K. LAKSHMANA GOWDA:
They might. Now what is happening
is for all book purpaoses political do-
mations are banned. Therefore, they
are adopting subtertuge methods. They
do not pay the money directly. The
political parties print souvenirs and
companies contribute by way of adver-
tisements., That is, they print gsouve-
airg for the political parties. They
say, you can make a contribution of,
say, Rs. 2000/- and you can have some
90 souvenirs and you pay Rs 1,80,000/-
and have so many or you pay Rs.
10,000/- and have so many souvenirs.
Who is going to question it? What is
the good of harassing those people
now? You have 1o tackle it at the
hase. Thig is a matter which I
would like the present Government to
consider and see that they do not en-
courage such malpractice, not by try-
ing {o get some kudos saying that they
have banned donations to  political
parties. Sir, I have nothing more
1o say on that. I would also request
my honourahle friend to see that pro-
per implemeniation is done so far as
amendment of Section 58A is concern-
ed. Sir, I support the Bill

‘SHRIMATI SUSHILA SHANKAR
ADIVAREKAR: Mr. Deputy Chair-
man, the honourable Minister has very
correctly said when moving the Com-
panies (Amendment) Bill, 1977 that
even after the comprehensive amend-
ments made in 1974, there is need
even today to review the entire Com-
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panies Act along with the sister legi:-
lation, the Monopolie; and Restrictive
Trade Practices Act, 1969.

[The Vice-Chairman (Shri U. K.
Lakshmana Gowda) in the Chair]

The Central Government has already
appointed a committee to go into the

details of this legislation and I feel
that most Members at least on th.s
side of the House would have wel-

comed a comprehensive Bill to up-te-
date the Companies Act after the sub-
mission of the report of this newly
appoinied committee. We fail to
understand the hurry about 1l Now
at least we expect from the honourable
Minister that he will give us a small
assurance that the report of the Sa-
char Committee will be time-bound;
not that the Committee will submat
its report in a few months, because
a few months may mean a few years;
it does not mean anything. So a small
assurance should be given by  the
honourable Minister that a set date
will be given by which date the Sachar
Committee should submit its repor?:.
Also the Government should give an
assurance as to how long they wiil
{ake 1o Yring a comprehensive Bill in
this House after the submission of the
report by the Sachar Committee. That
sort of a little assurance will expedi‘2
the matter.

Sir, some of the provisions of the
Bilk are quite welcome, for instancs:,
the provision raising the ceiling !
the amount from Rs. 25,000/- to Rs.
50.000/- {for the purpose of contribv.-
tion to charitable purposes by large
companies. But, Sir, the coniributicn
should be for genuine, charitable pu--
poses. We know that there are nur:-
ber of cases where certain industris:-
ists transfer the funds in fthe name of
charities to their own family institu-
tions and thus expand their business
in new forms. So, it is very necessary
that the Company Law Board should
compile a list of all company donations
made under this provision by private
or public Iimited companies and puk-
lish it from time to time so that the
people know about it.
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Sir, I would hke to mention one
more exampie. In Bombay there is
& law passed by the Sfate Govern-

ment saying that the accounts of all
the trusts and regisiered societies will
we centrally audited by the Charity
Commissioner of the State Government.
To circumvent that order, a number
¢f{ Bombay businessmen are register-
ing their trusts and societies in Union
Territories and such other places
where this law is notl applicable. To
('te an example, the Tata Energy Re-
search Institute, which has set aside
zbout Rs. 3 to 4 crores for charitable
rurposes has got an office in Bombay
from where they run the business. But
they have a registered office here in
Delhi which is a Union Territory.
This is done only for the purpose of
circumvenling the law. I only want
to bring to the nolice of the hon.
Minister that this type of circumven-
iion of the law should not be permitted
wnd so it is very necessary that we
have a uniform legislation in this di-
rection so that such circumvention of
the law is not possible.

Regarding section 58A, I would not
I'’ke to elaborate on this amendment
¢ Shri Raghunatha Reddy has just
given the details about it in a very
rice and elaborate way. This should
act as an eye-opener. Also one of
our colleagues in the other House, Shri
Bedabrata Barua, made a mention
zbout it. He warned the Government
that this amendment will only give
enormous amount of discretionary
powers which are proposed to be taken
by the Government. The exercise of
discretionary power is itself a very
delicate and dangerous issue because
it is a double-edged weapon. Therefore
¥ would request the hon. Minister
{o please consider the proposal of his.

As regards Government companies,
1 particularly welcome clause 7 of the
rresent Bill seeking to amend section
€20 of the original Act. This will, no

[ RAJYA SABHA ]

(Amdt.) Bill, 1977 220

doubt, help public sectoy companies
and I think thig one amendment was

tther docurnent requiredq by law to
that the management and Secretaries
of the Government companies are suf-
tering from earlier amendments con-
verting a number of Government own-
ed companies inio public companies.
just bhecause of the turnover guantum.
In most of the Central Government
companies, the President of India is
the only shareholder and still the
management of these companies has
1o undergo the same rigorous drill as
the public limited companies have to-
undergo. We all agree that it is quite
necessary and it is quite desirable also
that the Government companies should
not be given blanket exemptions from
all statutory provisions as it is equal-
ly necessary that like others they also
should learn in cerfain ways the rigo-
urs of discipline. But I would like to
place before the hon. Minister a small
suggestion for him to consider and con-
sider seriously, namely, whether it is
desirable to have a separate statute
for the management of the Government

companies. Of course, Sir, while say-
ing so. I know, and I am completely
aware of the fact, that there are

extreme opinions which have been ex-
pressed like that of the former Comp-
troller and Auditor-General of India.
Mr. A. K. Chanda, that the Indian
Government companies are a fraud
on the Constitution of the Republic of
India. But in spite of that, 1 still
teel that this suggestion of having se-
parate legislation for the Government
companies has some strength behind it
and, so, Sir, I leave it to the learned
honourable Law Minister to give
thought fo it. There are a number of
instances where many a time foreign
and local competitors 1o our public
sector companies are getting their
business secrets through parliamentary
channels. I will not go more into it.
But [ would like to appeal to the
honourable WMinister that such Gowv-
ernment companies should be given
some protection.

Now, Sir, I would like to draw the
attention of the honourable Minister
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10 one more fact and it is the unfor-
iunate neglect of the MRTP Commis-
sion. Shri Kalyan Roy also, Sir, just
now, read out something from the
“Economic Times"’ about the MRTP
Commission, which has published a
small report by a staff reporter. I
would like to read out just one small
paragraph from that: sl

PRI

L S S PR L

“Not a single case relating to mo-

nopoly has been referred to the
Monopolies and Restrictive Trade
Practicés Commission by the

Union Government during the last
one year. Besides, top posts in the
Commission have been lying vacant
since August 1976.”

“So far as top posts in the Com-
mission are concerned, Justice J. L.
Nain had relinquished charge as
Chairman on August 8, 1876, after
the exviry of his three-ycar {ierm.
One of its members, Dr. H. K. Pa-
ranjpe, had resigned in August last
year to take up a UN assignment.
The Commission‘s Secretary, Mr.
T. N. Pandey, had gone back to his
parent department, the Income-Tax
Department, after completing his
term on July 1, 1976. Although a
considerable time has elapsed, the
Governmen' has yet to fill up these
top vosts. The only Member left
with the Commission, Mr. H. M.
Jhala, has been holding the fort
since then. According to -eliable
sources, the Government may fill up
top posts in the Commission only
after receiving the report of the
Sachar Committee on the revision
of the Companies Act and the MRTP
Act ...”

which, Sir, the honourable Minister
has mentioned will take some few
months and now we are wondering
how long it will take before these top
posts are going to be filled and for
how long they are going to be kept
vacant,

P

Sejo-
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There is another thing that the
honourable Minister has mentioned in
one of his public utterances, while he
was delivering the Shri Ram Memo-
rial Lecture, He said that the MRTP
Act was being revised to make it
more effective, to make it a move
cffective instrument, for bringing
about the widest possible dispersal of
economic ownership. I do not know
how he would like to make the MRTP
Act more effective by keeping all the
top posts vacant and by having only
one man thcre temporarily hoiding the
fort Sir, these are some of the things
that T would like to place before the
Minister and I hove he will find
answers to them. It seems that, what-
ever the Janata Government may be
saying in public, 1t wants to go slow
in practice in the anti-monopoly
measures and it wants just to allow
them to or help them exnand their
spider’s web rather than bring about
social accountability. For this, Sir, I will
give only one example. It is said that
the Commission was investigating the
Directorate-initiated inquiries against
the cartel of big newspapers. Now I
understand that because of pressures,
this investigation has been stopped. I
would like to ask the honourable Min-
ister whether there is any truth in
this and, if there is any truth in it,
if there is even an iota of truth
in it, I would like to ask: Is it fair to
do such a thing? Is it fair to close the
chapter? Or, Sir, it should have been
done in the public interest. If this is
the wayv the MRTP Comunission is
going to function, I wonder how much
usefulness there will be or how much
useful the Commission is going to
prove.

{

Before I conclude, Sir, T would like
to mention one more point for the
consideration of the honourable Minis—
ter, It is this that he should see to
the interests of the Small shareholders
also, Many honourable Members men=
tioned about widows, about orphans
and about pensioners. I would like to:
stress on this point that the Govern-
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nent and the Company Law Adminis-
tration should actively provide some
kind of protection and relief to these
small shareholders and small depo-
s1 ors. I hope that the Minister will
definitely look into this matter which
is really a humanitarian issue.

With these words, Sir, I once again
appeal to the honourable Minister t0
put an end to the plight of the small
shareholders and the small deposilors,

Thank you, Sir.

SHRI S. W. DHABE: Mr. Vice-
Chairman, Sir, though the Law Minis-
‘ter has stated that this is a very in-
nocent and innocuous Bill, at least
some vortion of the Bill is not innocu-
ous al all. It has got political over-
tones. Before I speak on that part of
amendment of section 58A, I will like
to bring a small ma‘ter to the notice of
-the Minister. Section 58A of the Com-
panies Act has not been quoted in the
annexure when the Bill was infroduc-
-ed in Lok Sabha. The practice is that
whenever any section is amended, that
relevant section is given along with
the memorandum so that we could
sread and understand the implications.
I do not know whether it is a delibe-
rate omission. Otherwise, section 58A
with which we are dealing now should
have been given in the anncxure to
the Bill. T hope the Minister will in-
struct the office and the drafting com-
mittec of the Bill that such things are
not repeated. We have to see in the
amending Bill the original provision in
the main Companies Act.

Before I speak on the relevant sec-
tion 58A. I will like to point out one
or ‘wo things about section 220. Sec-
tion 220 has been amended by clause
5 to make it obligatory on the company
to supply a copy to the Regisirar
within 30 days from the latest day on
or before which that meeting should
have been held. In this connection, I
would like to quote section 219 of the
Act which is verv important:

“A copy of every balance sheet
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(including the profit and loss ac-
count, the auditors’ report and every
other document requireq” by law to
be annexed or attached, as the case
may be to the balance shect) V\h‘:(:‘h
ig to be laid before a company n
general meeting shall, not less than
twenty-one days before tae date of
the meeting, pe sent to every mem-
ber of the company, to every holder
of debentures issued by the com-
pany (not being debentures which
ex facie are payable to {ne bearer
thereof), to every trustee for the
holders of any debenlures issued by
the company, whether such member,
holder or trustee ig or is not entitled
to have noticeg of general meetings.”

Sir, when section 220 is being
amended, it should have been provided
in section 219 aiso that a copy should
be sent to shareholders and the per-
sons who are mentioned in settion
219 :o that they can raise the objec-
tion, if they like. It is said that the
Governmen' has got a very soft corner
for the common man. Here we are
concerned with the shareholders. If
internal democracy of a company is to
be maintained, the person to whom it
should go should have been the share-
holder. I howve the Law Minister will
consider this aspect and issue an ad-
ministrative order that when a copy
is given to the Registrar, the compa-
ny should also supply a copy to the
shareholders and the persons mention-
ed in section 218,

Now section 293 is sought to be
amended to make it Rs. 50,000 from
Rs. 25.000 and i+ is stated that it is
for laudable purposes—welfare of the
labour and other charitable purposes.
I for one would have liked the limit
to go even beyond Rs, 50,000, to Rs.
1 lakh, but our experience shows
these trusts, in the name of charitable
burposes, are giving benefits to the
directors or their families. The
law provides for contribution of
Rs. 25,000 or 5 ver cent of net profits
to charitable and other funds, Now
if they have something like Rs, 2
lakhs, they can give Rs. 50,000 to the
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trust. And as just now zaid by the
previous speaker—let the Law Minis-
ter make an enquiry into the trusts—
these trusts are personal properties.
Instead of giving benefits tc the staff,
whenever they cannot take out any
profit from the company, indirectly,
they are using the {frusts, public
trusts and private trusts, for the pur-
poses of giving money and henefits to
the directors or their families. Sir,
“the experience about these trusts is
very bad in our country. I do not
know whether he has made any en-
quiry in this matter as to what the
position of these public trusts is, how
much is spent for staff welfare and
other charitable purposes and how
much is given for other purposes. Sir,
a time has come to stop tihis. Sir,
293A is a clause about political dona-
tions. I agree with what vou were
speaking as a sveaker. Our political
life should be clean The inain diffi-
culty in this respect has been the
financial resources of political parties.
A statement has been made bv the
Law Minister outside this House that
they are going to amend the Represen-
tation of Peoples Act. Election expense
is one of the very important items in
that respect. Everybody knows that
the election expense limit previded
under the law is not sufficient to fight
the elections. It does not touch the
fringe of election expenses. There-
fore, it is very necessary that a major
portion of the election expenses should
be borne by the Government You
can make an amendment in the Rep-
resentation of the Peoples Act in this
connection. The political parties should
be required to keep the accounts and
they should be under statutory obli-
- gation to submit the accounts so that
the public may know what arnount is
spent on elections. Therefore, it is
necessary to see that our nolitical life
becomes cleaner.

Lastly, I would speak about Section
58A. It has been often said that law
is the instrument of social change. It
is often said that law is meant for the
common man. If there is any loophole
in the vprovisions of the law, then the

———— .

authorities concerned are bound
abuse it. This is the position in :

I am opposed to it for the reason
Section 58A has got political o
tones. Section 58A gives the powv
to the Central Government or to tl
officers and agencies whatever t
want, It is not stated who the off
would be The Central Governmen
given the power. I think it must h
been their experience -<while colle
ing funds for the last Assembly el
tions when the managements of sc
companies might have protested ab
this provision, Now, this exempt
clause has come on the e¢ve of
elections in four States for the sim
reason that it would enable them
take money from the companies. Oth
wise, Section 58A, has no purpos¢
will read out to you and you v
agree that this is the position. It s:
that scrutiny must be made. Where
the scope for scrutinv? Section 5
was the result of the recommendati
of a Joint Committee. It was a unai
mous recommendation of the Co
mittee saying that there was abuse
deposits bv the companies and str
action should be taken. Sir, Secti
58A (4) is a very stringent provisio
That was brought in subsequently ar
it wag stated that where any depo:
is accepted by a company after tl
commencement of the Compant
(Amendment) Act, 1974. it has to |
deposited within 30 days or with
such further time not exceeding :
days, as the Central Government mas
allow, But the mandatory provisic
comes in Section 58A (6) (b) whic
states that every officer of the comps:
ny who is in default shall be punisl
able with imprisonment for a temn
which mav extend to five years an
shall also be liable to fine. If the ma
has to go to jail for five vears. h
will certainly like to comply. But th
same person can now get exemptior
By this provision we know what i
happening in the matter of licence:
A large amount of corruption i
going to breed in this country an
large houses and monopoly houses wil
use it to bribe the political parties ant
their leaders. And they will give fund
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when the donations are banned under
section 293A. This loophole is there
and purposefully it has been done in
November, 1977 because the elections
are round the corner.

Sir, in this clause 58A, three things
are provided. “Grant extension of time
{0 a company or class of companies, or
exempt any company or class of com~
panies from, all or any of the provi-
sions of this section either generally
or for any specified period.” Sir, what
more power is required? Elasticity is
so great, the power that has been given
is so untrammelled that there are no
guidelines, It is also bad for the pur-
poses of delegated legislation. There
are no guidelines, The only guideline
js *“any hardship or for any other
just and sufficient reason.” Sir, the
Law Minister dealing with the law
knows this because he has used the
word ‘reasor’. The courts like the
Supreme Court or a High Court or a
civil court got powers and they can
condone the limitation period for any
just and sufficient cause. But here this
power is given to condone the offen-
ces. It is very strange. Here he is
sitting like a judicial officer with the
powers to exempt and the case goes
fut. Therefore, 1t will have very bad
repercussions if it is followed in other
Jaws. It will mean that persons who
have committed offences can also be
exempted by a provision and byv the
executive authority, Therefore, Sir, 1
consider this giving of nower, un-
irammelled power to the Government
is an abuse of the process nf the law.
Today, when we are thinking, when
we are saying that we want the rule
of law, when we are saying that the
executive should not be given cuch
powers, when we want a regulation by
Parliament, any exemption to he given
to individual companies ig bad angd I
object to this. As far as the class of
companies is concerned, something
could have been said. But, hers this
exemptlion is a blanket exemption—
untrammelled powers are given and

A
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it is bound to be misused, Sir, I oppose
this proviso to section 58 for this
reason that this is not an innocuous
provision. Neither the Study Group
report of which he has just mention-
ed has been placed before¢ us nor do
we know what was the recommen-
dation made therein.

Lastly, Sir, I would like to say that
this occasion should have been used
for giving relief to the people. Why
was this amendment made to section
58A? There was a rival bhanking sys-
tem run by the companies or corpo-
rations on false claims. They used to
receive deposits and say that we shall
pay 18 per cent or 20 per cent intevest,
much higher than the bank rates. And
that was the allurement {or the people
to deposit their moneys. And many
people, orphans and widows and
pensioners and working class people
who give their money on the bona
fide belief tbat they will get larger
interest and benefif have been de-
frauded by these companies or others.
Therefore, some limit should have heen
there for at least the limited compa-
nies, And rules should have been
made in that respect. This systera of
giving deposits to the private compa-
nies may help them but there must be
a guarantee by the Reserve Bank or
some other guarantee by the Govern-
ment that the devositors’ money will
be refunded to them and that tiheir
money will be secure. If there 15 no
such guarantee and the companies or
corporations are allowed to use the
deposits, I may say that we are play-
ing into their hands, and for that pur-
pose nothing has been said here ex-
cept that the Government is given
powers to exempt and thus it has
become a party to corruption under
section 58A.

With these words, Sir, I cenclude.
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faar wom wias® 7 +8 ) g 2T
FEF F O, =9 fAEEE ¥ 9% o1
HIEAT &, A1 St T ooy s &, forr
STV F AT9 3H U AT 2, TeE aw
arfa & 5 17 Fa7 B oAfFar &
o, ot F faq & ) ot &
for wrer g% F1E FTF TG A THT 2
ST IT 97 AR &A1 & H1T 397 F7 F1¢
T FTTA FI2TE FIAT AT T, ATRH AT
fefresor naz g1, #1% 7T 395 A0
N TE EWT AR WE TF AT F6
AATIT AT TR F TF AT F A
fau = w2 & foa% wmeaw ¥ § gygem
;AT 3T AT g | A, ZET A
o AT HofloWTo F AT T agd
3% ga19 f2n | 2% zA°T & *¥Ev fw
AT ALY F U #3747 & a7 ST
G T AT EHAA T IRATSHT R FIAT |
wa fufaezs v g7 Fmrzg @
ave frer A3 € a0 F A FE A
TEREAT  FTH Ig qEAM I AT 3
qYE TS TEAT FTAT FT AN FET T
T ZET | FeATT T F A FA
ey fau & 3 famfeq 7 39
AT o F7 ZAT WrEAv g ) favew S
FT ATHAT GIE HTAT 47 | UF T3 g
FAAT AT wEEgEAT  fawer ¥
F F AW T FAT AIHRIL T FEAAE!
FIE FT FKONT T ZE FIE A HW
T F1E 7 ITAFT 7 wrex faer v
IR FLHT? A9 g1 L | A A FgT
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P RN
g fw 7 a%= #1 Fqriew FET Al 2w

F QS W A FATF 5L ® Ad
F ST qiwE TR T W a2
HT R FE AT T T T 39
w9 | 9" wEr arfae @ owrfRe <md
2 o 5 @ qpm, of T o
g FIAT H ATTAF FI7 & | oY faven
F IO IFAL AR WRIT HT fawer
FT FLLT FOAT FATAT AT AfFA BrE
a2 § T mrsv o fan g, ww
THEAT. T TG FT WA | Al
&6 q9Y UFeT A5 HaA gF 97 fA=me
#3F ¥ (A0 fF g #1 H gim a1e
7 fag A7g ¥ 5= fger fFmownd
AT 07 HEEY ZHT AT | HifE
afz q¥afaat F1 aAr oA w2
Arew. famem & a1 arfesmae 97 960
43 TFAT UTT O ST F F92 & ard
T SET AT ST §9 q9E & & TSV
e F74 & | W, & 7 A7 F
727 a1 f& s 77 & @9 A ar w6
FY TEEATAT FE FT | FEATT Y
FATRIR fEArr § wwfaee 40
g 9T AYHTY ¥ FE AfeFA  A&r
g 1 AfFF  IFE  wEEEA
fefegam mae F1 WRFWEAL FH
# fau fadr @y e F1 J7 fgeew
faerrerT H1T foeT =2 et & AEaas
2 39 ATEAAT § 5 AT 6 ATTAA fagaT
#1 fad & | 97 AF qAT F A FATH
IIET T AT W A1 e gAEr
g fazer 7 9 I forr fFar
9T FANEN I AR AT T HIT
ITFR 75T HAT F AT A% 95 FT gATAY
A1 g fawz wmaa o o AT g
7g wifew gar fF 5-6 @mdw fasar
i avg g fvm
A7 7 G FIFT FATET ¥ @ E

(Interruption)
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7Y ARITAT FAE WY TH AT 7T
&g sy ERGIIED ﬁi (Interruption‘)
fast 2 grer | faqma & gt A5 WM
faet a1z gfewr wiel & e 9T oA
T g W | FET W A W
3@ g #1 f& yafasier S@at #Y
WS F am qv g gt e
T 97, A (ot E AT AEE

(I nterri ptions)

it 3T aAT : TR AT AT wEET

St AMTAT TEE ME W 7T
FT f& 3w F7 A7 FE FeqIU FT
HAT & A AT FY GFAT 2 | AT F
A A W T, AT F qaE GHA
g ? = mun w5 Sfewe arfad w27 2,
I fdaa qe-i gEes e
FE WA AL & 1 AT THAC @l H
mifger = =afem ¢ @faw & g1 ==&
|EAT § | W9 HH S F1 Fiforer WA
i | e, § o foafey 7 @
T AT G FeAr 0F ST o7 Aqvefy
fataee &1 7w FT 1 UEer AvelT
fafiees #1v a=r9 % fou a9 fow
qE &7 qF¥ HR FGT & Bl
& #refy fafade tar &o w f& ag
arefy  fFea fafaes s fA
wefe g e fafwes & @ )
dAT Tt & wT IH AFTT JEHT
2T W H gy fewdne # o
IOAT AT F WT § wAEIA TFT
qET TE | TFI 4 3% ae-a¢ veA™ fox
g FvAd 4% 9 f5F HWw gee
Jfed | & g waw AT FEAT AR
ATEAT | FAT T{H F7 &1 TA47 & 7
o JAT § 457 G4 AW T T W
& gl AT FW F; w@q wor g HIK

LTINS
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FEETATL BATIT AT Fr§ FTT HLAL
F OF TG FFAT & 7 IF gAT H 435
gU AW, UsEifa® qaT, gated dar-
aT AT e T qA9EE, wuN
gfear? # forw, wga 9¢ & fau avFra
FAAT BT TS I[AT, TLEHTY qqEAT
®1 AT € g1 FHT T oFE ?
AW, fag swx 77 "@fagw dvmw
fagae o1 gar o7 qw H Qv v fF
ag 3N FWIS [ gAE G OF G

T2 E 1AW faee A TgaT 7 39

AP.M.famr yzee Aifes faar ar e w1

za & fasrs T F fao ) zafer
Fa7 91 o 2ay weT SreT aar, gfare;
T grafarz wes SET FT, WASAT
¥ T F1E AT AGT FAT I, FYA
¥ 3q7 Frz w41 TG 9T g1 o faEar
FT SgAT WIATET T 81 % 300 &%
Fo &7 fagem 9 1100 FUT &7
fagar 81 <47 | FAET & 7= 30 AT
F HaT gAW AWTATAT Sgm wfadt
¥ I F P2 30 A H 300 dTIE
o AT f92FT 1100 FIT Ho AT X
TAT | ZT A¥E F A qfA waw w5
TR I F AT qOR F1, FAETRA
&1, HTAT qTFE H 3T E |

Sraq. 3T faer g9 &
BT &7, TAINASE FeH &T € | g9
AT TF 7 OAMNIET F¥oT ¥ 1. 54
arg ugarm AT, 73 99 gu uaig
faqr f5 FoAT &Y gwd  fearfaoaw
FY & GV THE FAA T AT a4
& ? wa 7o § 92 g0 W q¢v &
FI FHAGAAT FA TG F AT FIGA | A
THA ¢ omrg Mg fFA & A 5%
q‘gfrg‘;( IT %f\' aﬁ' "’T qFRAT % t (thefruplv'on;)
stqs, @7 T ST FATAT L@ o1 #
Fae IR T @ F W I AN
EERCE o

%

FRS
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THE VICE-CHATRMAN  (SHRI
U. K. LAKSHMANA GOWDA) : You
can take two minutes more. Because
you started discussing some other
subject, you forgot about the Bill.

., Sl ARET 96R W T AT
F w1 2 7w S, 9 I A AW
g3, TTEH IW N wEAv STQ FvEr
war 5 w7 wuEr SWww § s,
iFq ¥ WFE FE——WTHT FIHT AT
feqdiz & ot 1 A TG ft
AT | I/ I@ F GO A T T A
e & g Faet & Arfor w1 SrATfes
foar 1 3% § #7707 ?

s, AigT ST AT Hifwg
FTE ) WITHT 72 W0 AT I 727y
F-—urge witew TRAT F Arfew T,
foadr 497 sTe13 AT FT AqTEEHG ST
F1 faar o7, 389 AT FART IR
g FIT 33w feurede 7 o 9%
HU & 3a% foams sremm o
foar a1 S mFwa #v Ifead AJuAw
FAY & AT TR FT Tl H@T
#1gT ATEa ¥ 7T Frat 99 FT AR I
w1 T oS & w9 ¥ fau | a5 g quy
AGAS § 4, A% & oot & oA
fafare #1 s fow f s, =@
gradt ¥ W’y @ famn, ;v avae &
FLETHT fRft A § ) 33Ers fqfaee<
T AR FT g F2 A faagw FA
TH ATAN T | @%eQ F wgr {H wUSA
qT qE a9 w¥ feu F, # g g+
AT FHAT § T ATHAT W AT | AW
gfeqr atfg =¥ F FHQ AT
¥ IF G | AT e ¥ fag Al
ars. G AT (| TZ GIAT AT ATAAT
FIC 4FT W7 77 7 gan o adlt, we
qgr & vFar § Ar fearddT & e
IFKT &2 { RfgHe TR F %ﬁ« %o
AT I GIEA T A0 FL A T—
#fa¥T FHQ fy=me F a« a@ §R o
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fearddiz & #Fe0r § Ywm< mv fEay

Ffaqe a3zd $1 ) Ffave 7FT
TH GISH FT Za7 HT 45 M7 #IT 10
T q%, WIS 7%, I7 419 97 fa=me
AT | ug § Sare ¥ e g fw
W& HYE¢ H A2 gu AW FEAT B
aew, gdufaal § W@ Aq & fag
gafad & g B o9, wAa w;
WEAT FAT 30 qUEm FIE Tl R
FIE ATV o0 AATq F AT AF ) 9
WY FTHT AT FT qEQT F ) a8 67T
gratav Ty frag wr vET E fE 3w &
FAE TAN wgd FAT 2 v fvouw
AT da FT AT weA & fa@ o
3V, =1L A1E waT JrfEy s fwi o
qremTer qfzare &7 advg SEEe’
fgraa A& F2 FFar IAM@ qEq A
maawfmagfafﬁ%a'rﬁ 95 § oA
FaF AT -

THE VICE CHAIRMAN
U. K. LAKSHMANA
Please wind up.

(SHRI
GOWDA) :

=t AMTET gaE mEy  F oAvIE e
(Interruptiousy T &I E! LRECAR g'}‘ icy
T E V&Y T JETER MR AT Agen
g | Freat 2w e B, 6 A F9e Aty
foar <@ 2 1 wdw aww a1 e
WY TS 2 |

THE VICE CHAIRMAN (SHRI

U. K. LAKSHAMANA GOWDA) :
Please wind up.

St ARTEER WETE WY FOHW FAT
GRTAIT BT TRl & A H qAQT @I E |
waAy fafan Sl F aw A F AR T HY
1 faut for I 47 v faar, 33T 347
HE AT ITETTET=Y =i & (Interruptions)
fad £17 wifs #1709 70 #feH, F 1%
T AU ATEIT | T AT A ST
w= fait 95 seH) & arq 99 73 F,
3 a3 feamEi &1 wwEr aney, awgd
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[+t aritsaT g5 W]
FT BGAT ATHT, IWT IFTAT, 90T 4T
g9, 9T AME TT4T 57 F T F7 a8 ;A
st aqriare ¥ #wa v wrfurer we, v
F e &% G wEm g 1 Avar
g7y fag ashfear, arzggy &7, 37 7
< %0 F aF 9T AT F7 T HrE Ay Y
FTFwAY Far fear 1 &7 et
14 ATET, 1947 q& FEOT T A9 T
F=T 4T AT, HEH I IRA AT TG
TEAT 15 W0t &7 UHTE &(3q F:7
Fr g w4t ) foe I ow afa g
g4 73 & FET grT 3 W e
T Ay weefiar ae ®1 a9 TR A
aty faar s gfad © 97 ¥737 318w
¥ graa & 39 & wiew qaar &7 yoar

ag fear . 7 FTHfET qaam
#1 wfex W@ Fgarar, ag favar v

HiEv AT 2 1 ST H TH § ol F
T 2T &1 FIE A A4TT, IR T FEA
& fa oz faear Svar |k & S
& O &7 w947 wiv I F favar &
F am &1 gfe a7 qa7 v 7w fower

T ATA A7 &, WIATT & dl4 &1 AG0
a1

THE VICE-CHAIRMAN (SHRI U.
LAKSHMANA GOWDA): I will call the
next speaker.

»fY AMTEAT FHT TR FT WG
gy £ fFakes wr @t { wF A
Fg F7 & WA A4 @9 FYA1 g faq
femfaed #1 Fafwat « =z v &
AT IT FT OWE S FOAAT FAF
F FT JIT AGS & ST T AT 3T F
fai =w Fv § et #F W F
@ ug 2 % 9aw fraet Tea faa
qreit § #1 FF FTT 7 95T a9 & Wi
ww@a@q%aﬂﬁéww Ca
AT UAT g1AT 8 1% ag a%d 98l
gr g & 1 o= ar wre Afy ST
sgrr w3 g, femfae F1, qoardw
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H, T4 FT TG T g&luT TW
T FT I FT HTS FS el FAT &, ATHA
0T A & % e & ard &1 waw
T SeATEE E 3, Y weAz BT E 7
THE VICE-CHAIRMAN (SHRI U. I£
LAKSHMANA GOWDA): Mr, Shah, #
is not possible. There are so many
speakers. You cannot go on like this.

You have been saying for the last five
minutes that you are winding up.

S AWEAT qAE WE - ATE AT
o F Tanv frew A, = At ¥
FE FATEZ 20 T AT AT I 3 |
= 7 ot 2 o 5 q% g% ow g
nwar“rwazwaﬂrw?mavﬁ?
H, 39 F fedt maaq F woareshz §
Wrm'srwqwag“rgmaa
TF AZ qUEEH T AG1 | FO AT
forzan A s AT & | W H Y 25
EATCHT SFIE 50 FATCAT 29 3 7 sgqaey
ETU O S - O - i L Ty
47 gAY AR AT g FACAAT HAT
wAF AT FFRT AT | TH FAA T
ZIF F AL TA W H 20 EATT FUS
T FT 4 WAI Z1 AT § | FGT AF
THfRET £ WA qg AU FEA
(Time bell rings) .

e § W wEgrET ¥ ﬁrarq'v{
T [+ a8 F9aT 9= o= <&
A T T AR G AT AR g g,
foreg fagem S AN F1 AT AT S
g | e

SHRI L. R. NAIK (Xarnataka):
Mr. Vice-Chairman, Sir, after having
heard the lucid exposition by two hon.
Members—Mr. Raghunatha Reddy and
Mr. Kalyan Roy—on the subject, 1
feel duffident. If I were 12 #peak any-
thing -ai length, I shall not pe doing
justice to the discourse they have
given. However, all 1 would like to do

Sy

y
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18 to request the hon. Law Minister
through you, Sir, to weigh what these
two hon. Members have said on the
subject and after weighing if he sin-
cerely tfeels that {ihe Companies
{Amendment) Bill, especially with
reference to the deposits, would aflect
the very economy of this country, then
I woulg like to request him to refrain
irom pursuing this matter.

However, if he wants my own ex-
perience about the matter, I would
like to say that I live in Bangalore
and I oflen go to Mysore. These iwo
vltieg are the paradise of pensioners
and I have known several companies
who make a long list of all these Gov-
ernment officers who are about to re-
tire. They even fathom out as to what
their provident fund accumulations
are, how much they are likely to get
soon afier their retirement and how
to tap them so that they could deposit
their money with these companies,
with the result that several pensioners
have done their job and now, I must
say, there are many of them who have
rome to grief, The same ig lhe case
with the widows and some of ithe
minor children, These are some of the
sources which these companies tap 1o
seek such deposits.

DL f e

81ir, the question of deposits and the
returning of deposits and the payment
ot interest thereon should legitimately
belong to the channel of the banking
system and if we were not to see thal
all such deposits go to the proper
channels and they are not diverted in-
to undesirable channels, then I am
confideni that we will be doing a great
dis-service to the economy ot this coun-
try. It was for this purpose that n
1974, this matter was considered at
length. As the hon. Law Minister
has rightly said, this is an amendment
10 the Indian Companies Act 1956—i.e.
section 58(A). The Indian Companies
Act, 1956 was amended very  com-
prehensively in 1974 and at that time
the people at the Thelm of affairs
thought that the question of deposits
and their return had amounted to a
national evil and, therefore, it was
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necessary that all eftorts should he
made by legal implication to putl an
end to 1t. It was with this objective
in view that the Bil} was introduced
in Parhament in 1974. A thorough con-
sideration was also made of this Bull
so much so that Parhament felt ihat
this should be referred to g Joint Com-
mittee of both the Houses. The Joint
Committee, in their wisdom, atler
thorough consideration recommended
that there must be severe provisions
made in the Indian Companies Act so
that the question of deposits should be
put an end to as early as possible. That
is why they said that if the deposits
received were not returned within 2
specified time it amounted to a crim-
nal offence. In fact, if the deposits
were not returneq by 1st April 1575
then the action of the company which
has received the deposits amounted 1o
an offence. Now, we know, Sir, that
the Janaty Government is now and
then proclaiming the rule of law, and
it is important also. I do agree that
there should be rule of law. We find
that several companieg have commitied
several offences, Was it not the duty
of the Janata Government to take
action against the defaulters, against
the culprits and see that a sort I
deterrent punishment is given to them
so that the other companies do not re-
sort to such practices? TUnfortunately,
this has not been done. On the fon-
trary, I am rather surprised that the
hon'ble Minister should have ventured
to bring a Bill like this and given
solace to those companies which have
received deposits,

Here, in his introductory speech, he
says that it would be rather hardship
if we were to take criminal action
against such companies. Now this is
not the sort of thing which the naiion
expects of the Janata Government.
When the offence has been commiited
it is the bounden duty of the Govern-
ment to see that the culprits are
brought to book. I, therefore, urge
the Law Minister, through you, that
he should resort to rethinking over
this matter and see what best he could
do.
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(Shri L. R. Naik]
This is about deposits. About
lance gheet and profit and loss ac-
int I would like to say that the
jjor thing is a sound one. I heve
n severa] co-operative credit socie-
5 Where such a provision also occur-
| thag before the general body meet-
of a co-operative society or a kank
arranged it is imperative that both
pbalance sheet and the profit and
; accounts are sent to the sharehol-
s. If they did hold the general
y meeting then the guestion of sup-
ng or furnishing these documents
not arise at all. Under this cover.
ould like to place before this august
lse, several co-operative sociefies
garnataka—] cannot speak of other
es—have taken shelter and cee
. no such documenis are placed be-
the shareholders, before the co-
‘ators with the result that a large
ber of people, especially the down-
den, the weaker sections, the poor
» always been kept in the dark.
very recently the Karnataka Gov-
nent have introduced a cimilar
sure as the hon'ble Minister has
. today in this House. So I would
to request him that the copies of
balance sheet and the profit and
account should also be furnished
he ghareholders themselves and
other creditors. If he can kindly
' this amendment it will certainly
helpful to such  shareholders.
regards the third important
dment of raising their donations
Rs. 25,000 to Rs. 50,000, of course,
only reason given is that the
+ value has gone down consider-
and, therefore, it was in the fit-
of things that this limit of Rs.
l, should be raised io Rs. 50,000.
wrse, the rupee¢ value has gone
and, as I can make out, this
of Rs, 25,000 was put Jong back.
then the rupee value has really
down and it is in the fitness of
i that the limit should he raised
50,000, But care has to be taken

that whenever a company gives
lonation it is not a misplaced
. should go for the richt purpose.
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The Minister said that idea of dona-
tions for charitable purposes is &
laudable one. When companies donate
for such purposes, it is welcome. But
in practice, Sir, as several hon, Mem-
bers have pointed out, this is not the
case, Under the cover of trusteeship
the money is diverted from the com-
pany to their relations and friends and
for their self-aggrandisement, and
some measure should be taken to en-
sure that such things do not occur.

With these few words, Sir, I have
done.

. FEGATT T HRUT IO
WIETE WEEd, F AW AIETE g0
a4 TR 0FE W qEiaE & for o
dvee AT U FREY qAE A A,
& 71 qwEm g % & o soT wedy
ft 5 sadt o) & &Y ag e OFe
¥ "eiega & 17 98 ga arn o § )
FIET IJTANTETST  HEIEY, g FaT
AT G &T § qirafaat # fagaor
& W GIFT 9 T qiga fawa,
TATHT, 22T I AW F 3 a9 gofl-
afat &1 @1 fFHaw § 7 a8 g
IS gra § F 1 fyedr aowre ¥ qar-
e F foon W W dww IS
ferge & sfaerr & gfrm @ w0 ot
fed 3w O & IF 8 T THAT
g fo =iy Wiy 3 qaTSaTe # faar
U ag qTT FEW TGS SIMAT | T AFY
FT WEAFLO AUTIHAET F29 g § 7
FAT TAT-AGTOBN F fref-oaf #y
AT FEAT AUIAATET FH AG g 7
o fegmm #1 gd-swaear ¥ 70
sfoerm afsrs Fex SxmaT A1 oy-
fasar & auToETE AE 2 7 e
SIAATAS  HGIET, FT aqATT TR
S TEwT WT AT § ? 3 I
9 WEH F T IgHAT F1H ag ey
T & qreAn { g & gontafay
F A7 Al A aglaad & 0 e
#TH TR 4g I3WT £ T 85 Fw
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T F wEATES gUE, St AT frer-
Tiferdl 92 WG 4Y, 98 A #W &
& flqq FW TR ag T fF
TRiT &7 a1 feur e ot fae -
fadt MY, I A1 T8 3T FIT HIT AT
foret strfRe § WY, I8 F1e 2 EP |
AN wF frgea & A gffq st
wT et #r dee-sfe faw-faer a0
FTAH T T @ E | T A S
ot 90 wfgma Fwaft #@iw faei
F "R H fegamd ok 9% fas-foe
HiET | AW FE 1 T8 TR fegwam
¥ worg<d A 15 H a5 FEH g e
=g | ‘ :

HEMT STA9TEdey WRied, WH-
i Feefl @&l st mifa wwwr
Y Ig HTF A g, T FA & WIeqq
I fogeam § swadt e o,
W ¥ gt w1 fee
QT AT 7EY, Tg UF qATT & | FeET
R A qg IR qarn g fozed
9%, FAT AT F AL fE F W &
™ 3T FAE }, SEE o Ferwee-
T T, a1 g0 FAT o H o amee
81 1974 § gAY Feoh ae @
Niery oy | s o e T & R
5 AT Y FY g 9T 50 FATL
I gH Afeaw o & T gy §
T ITENTERT WEEy, § Wiz
wirdi & dag § Fgar wwgar §
9 30 34 FT ag HAWT T 3, A
0 safey &1 A Af ST A
Wt 30 FAT & gHAfT AT WA

120 FQ% #1 Arfa® gy T 2,
25 FUT FT 9T JTS a8 90 FAT FT
7 GI T &, ST 10 HXIT FT qfHF 9T
"9 100 Fs F71 wifers gy mr
e F qolfq gaET AT & a8
afag 78 f§ g7 waAT g5 7,
9y wr Ay fgare A fear
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T TRl Gad) g WA TrEad
Zat Fawi o & A RiFAT I
ANTEGE WA § TR FHIL F 0
gfear wiga F fagw & 70 a‘rﬁfﬁ 7o
1947 ¥ Fa% o180 OF O T4 a8

off, W Tk T GSAL Feafii E )
TS FET F OASEL T AT =ward g
gATHT WSE FY WA AT T ) FE-
fagi =1 o TS w3 AT g, /4T
FeRAT §T ZIAT §, N wwg F wE g

& I ®ST FT AUl FIEIE ETRAS
FLE @O FFAT @wT & A F
AIY AGGLT T FAT qAF TG0 37 HIC

T wEd Awi & o7 qar ¥ A¥ § 3w
€ § 0% w1 o gfefa F g

# o 98 qAtd FFIAAT AT ArfeeE @w
Ty & 4 g adE § yfQaw ws,
qadHET BE FT 97 3T & TN T &7
ERRRI AN GO e
FgT-agT Ard gArar | & Arw, fgrgeaw

F HLFIY, AT &I #7 fewr 40

&7 & F m@r wgar § ag avqe &9

q feul AGETE 8, aWrEE A o o <
AT UF 8, TR €T ¥ yeimfaat  open
F frgan € & | [T FOET qewr @

F9 gt & F15 AT A gt &
ag AT TN B ¥ gt '

aTE T | WTETNE JqEwTERS W
goftare W wAR FTA A
wH TG & ) gAEIE A § wEE
AT U FAAAHT FT ( a| FA
ara Y & 1 A% & ur q ®g WA
¥ FHAE I & T Lo 7

¥ TEEA ¥ T ot e wE | AW

AR T g <y T
FH AT g ¥ 4% s 71 are
ARATRR AT | epwrd SR AE T
¥ SFaT © mq;mm.i'%%‘f”‘
T 3o e FE H A AL A
HI e waEn, AR ¥ T

‘Wﬁqg ! % &m
il . il

- % fra fa erdy =
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[=1 FeTATq 717)
Tz H7 qrowst zA Wy fgegeam
“H AT FT AT T TR I TEAE |
Tfem® G927 F FIWA, FIL IFATHT T
o9, ¥ ITET F gEmd, HH
TTEEl ¥ ogmwA, Uiz Fogw,
e | afemrs 923 TFAAT F FT7W-
AT [T WS TG AT AIFIC 9T
favrvmra & ot sfem &1 faaneff a9
AT § ZHAR17 7EY F7 TEAT 05 qarsaa
¥ uq g oA e feegram | oSqwar
FYETT F ®T W AT T E [T IE F
FTx H FAAT ATEIT AT fqamer g o
T 57319 T 9 w91 # oF S var
Faw  Semr g, foww  fregeAma A
50 FE AT F fem FT @A AL
Zfawr W 7 A=At & fyeT-
99 #wara g AT feegeary w5 e
dV {FZT A IBT AR AE-TE
T g Ay oA f& fgegeama &
T q, fgegEarT T ATIAT = AC |
ST GFT FT TAEAFIT gH AT fEegeara
T SAAAT T TE UTITE AT W7 AT HIA
FAAT F AT FT G AT | THA AT AW
ATH FBT | IfEET W #T WAl ¥
15—15 918 a1 ®1 H1g g5 oF "7
SAAT FHTY A fowd 9 HART T F4T HIE
AT FEw I5AT & T wEw ¥ fergrAry
FI IR AT F 7T F1QHUT 21, Fargrana
T 909, AT HIT HZAZ, 9T
TImET FT forEre o wre wgars
g7/ HAT 97 A7 Wl & | gafwe #we
FAAT AT F WAHETA KT T LaT
£ T 3, S99 FLFT T A7 Z2T AT %,
IAF HF F IW AT AT FT AT AT
FXA R HIE AT FoTAT T2V E | AT
TR FERA, FAT GRS I T
300 FUE TIT 7T wrgAw faar 2. 497
AT T FIHT LRI AT ﬁ_%? FAT
TET AT 300 FE FT TGHT 5 T

oS ‘s F o Fixge:s 3
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7 7gr fear ¥ w17 1 AvE AVE F A15EA
fag &t w2 & F7 SN T WAeAN g
737 fag @1 72 & A7 fregrAmA &
ST fa= gifa®st 1 85 F97 &7 T8
B I & AT, FT fgeg AT AW
# g gt £ FF AT et
fax Far 7% & o9 #IT 71T 3 F
| 9% #wIET wTF AEl R §

FAT IEM AMA T2 H AWSHT
i fere@@m & qofmfaat &1 wl
wOAT A FT GEAT Tor BRar & 7 At
f&v oo auTSaTe 97 M7 T AT ;A -
FALT 9T qEH FIA FT AW A% FT
Af9w 1 g9 TaT I q8W FE Y
ferma g1 a1 AmOE F2 92 AT A7 AN
oET S e AT fagr @mma
2 3AF1 TR qZH FIAT AMET | AT
IT AATA HE@T, AT A F{ AT
siradT gfeer ey T st %y fE oA
FT DT, AATAATE & FIT HT ST AW |
g § TH AT 7 favoe = gy
F7 foar #1727 97 gwer #7 faum )
HTRAT T FT FATHATEY FI9 FT 4477
FT FAA ZAT ALY 9T | FTE F SHIAT
WL FOE T FIOCOAH & FTIO0 FHILA
7g fed owT | gWA WG gHTAATE F
T %1 7gur fwar safaw =wwr 1y
fa TmaT a3 Hiw i 39 gR
AL A GATSATET faomr | Faw Izm@r
Z1ar a1 Tt i a8y & fF sy avg %y
AT X ( Time bell Rings) PN I9-
TATEAE HEIEA AT A FTT OFe & qau
F A FAT & | 7Y FHg § TE 7w
2 fr 3w & 98 99 a1 3® 9reT A=l
wadta g | famr /ey Foy & 9o foo
#1521 fergEw 7T 7w FqATE A
qE AFAT | FYG AL 7 FIIT
T F7 T HiFT I qse F g
ZaET  FET adfadl ¥ QEfEx &
AT G QAT OST, g Aq Tl g b -
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Awa , 7 24 3 F ofwdy sfeawr
afedt ¥ a0 faar | G @ wEg qrdf
ST ¥ q€ WX T FaA gAg W 7

AT 3972 AT Ag 970 fag a7
42 FAM 4 ? 7 wwifer g 7 qret
a1 wizw fagrdd aTqay dad a8 T
qrEt q, FIT G F TO7 foar ar am
SAAT 9 F wEE gt ¥ dar
agt foar ? ;s AT a9 AR fag,
7z 7 fagrdy arogar & g2 0= e adh
JTE 7 FTH o Fo fager gag v
it & 77 98 w9 7 Fw fegEAw
F STT 9T TS AT TaeET qrgd fga
T A7 TR F U A § AL AAG ?
1 fargedTe &1 ST AT Hig A0y F 7
AT THFT 29 @A A5l 2 ° 4T gW
THHY A FaT ¢ FT 47T (AT (2T FT
3 Tt FXE WU FT ATTAH AT FAS S
F fear ar 7gf 7 Fay = i AT
TF TAITET HeSl AMAS FF91 @ &I
e FAME BT ARACT F7 W@ g AT
&0 ? H®a: MRy
7ITEA, O qTET ¥ Hq FHTH For0T 7
# a1 wifa wao & FgA1 9w fF A
ST JY AT AL AT § I AT FFA)
a1 H 39 ag Fr Iy Fiew F
FEIAAT #1 50 qT A e F 5 3 o
gifafeswe aTEl #1 SMAA &A1 =AY §,
g AT § | ANdET |, 3™ §, Wi
gfmar & fFft 7o o wei womee g,
FAAT & WEAW & FI& AT 2 AR
gwfaar 0@y mifafews ot @y
gegfaeara 3T € foe a2 =g awr-
&g qUEf g ar frde aef & ) gE

I - a,“su i s
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Fet A7 G WAT J@T 7 1 zRfAw
fergEA & FOdy ST ¥ O oEr
sraear 21wy Avfen 97 Fwfast
foramt a7 T oTH T F ®T K dAr
=, frar ofafesa orél &1, ar @8
T gFAr § 1 AT THF WS JOFT
FATT TeET J9 #7 fw FEwfqar os
EV AT 50 9T A(vaad 7T § ¥
FHdAT # 1 #rq I60qT BT F A1 9%
FUST ETATAT AT 75 & AT A F HTOHT
YETHT FATT AT 2 TAMIC AMA
fergeaT ¥ qsmfaat &, FvaT wrferi
F qaT A ¥ fe e T STeat FEaET A1
g fFar qur 288 25 T AT 50
gATT FT wrfasr foFaT & 1 AR AT
FIfeTwT F185 FUT AT GT TFT FAA!
faq mifast & wouT &7 #71 @™ GFar
g1 fae™ 9Ama § Ty 9w fag
FAET ATES T 50 vy wAT foem o
( Time bell Rings ) HIZTT JTATeaed
WA, AW WAl ST UF  FW
ay F oo G faw S 7 fen
ST AT FPAFAAT Sfhe 7T | 5T
sagfet, swfwar, teetfear,  aer-
ferat 7 AT o Fwafat w7 fow fea-
WY AT 3F &, I T THTL &7 T
Wie AT ST <R 2 | @ AT AT gHE
IFE 2 1 3g el #% @ @
fF & =T moAT FEOHAT F1 faw
fea =TT o1 ITHT ST faek Wit ST
HIX o fo% 9ET TR A1 S99T 8
gfqoa g A& [T 9= 1 A
T gYFTT F 3 FHT A0——0F J79
F FHA {8 F wraeq gn fergwam
F geimfaal F1 WA TG A7 FY gAY
weE ¥ | &, T AT i w1 v
fear A1 A% A7 w31 TC F1 g7 T,
#5719 7 fergear 7 it #1 9
FF I AT R & R IT F qeAA
¥ w@ Tl AT B FAonit ®i FORH
TR W& &, ; '
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THE VICE-CHAIRMAN (SHRI
ny K LAKSHMANA  GOWDA):
Pléas’ea sit down. You can speak on
the Bonus Bill. You will have time
then.

Y FA T TF I FF FL
T FEAT | AT FIHA-FATIET F
T 3 5 AT Y garey F1, FRar
AT HATIA 7, GV F7T YUY #7197
FFET AT H A | W@ o FEd §
FAEIATE A T FAMT F1 qrafadar
AFT S 1 ATEATY S et T Fear ,
FIog G FT W A741 & @1 § & Fieg
9 Hr E g f2an, T R & A
feur, @ieaTd 9% TEATES TAE A
AR wer F faa-wrfawi ar 85
FUT TFF S ATF FT {747 1 o A
AR T=ATeAT HT GATAT I8d &
AT GSiaTE) SHFEYT T FQTAT 34T AR
g

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): No, no. Please

g1t down. I will have to call the Minis-
ter.

Y FeqAT OF | 0% AT gy
IIGATETE HETRT |

THE VICE-CHAIRMAN: (SHRI U. K.
LAKSHMANA GOWDA): Half 3 mi-
nute. Piease finish.

i FEGS W WRNT AGRH,
My sher Wiy ¥ A=t Yewa
FAfAT 97 OF AT | AT GIFT
fergeam #Y zrzr, fazen, srafaar #
Fafrai &1 amdFT A AR WA
Fafaal & FeEEa #) &2 3 §
& 7 ¥ fegena 1 oAy q¢
TRQFT BT AT Afew wAAR ¢S
fegram & M@ & o W @ 2
et afcomw a2 v v 3w aw-
arﬁ.ﬁ%mw:rrgmwﬁwﬁm

mﬁwwrrnamﬁl
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SHRI SHANT{ BHUSHAN: Mt
Vice-Chairman §i¥; I would first like
to exprefs My most grateful thanks to
the hen. Member Shri  Lakshmane.
Gowda for having given the mas'
while-hearted support to this Bill 17
welcome his words of caution tha’
this provision shouid be applied with -
the utmost strict scurtiny. I  hope
that no hon. Member of this House
or any person would have any cause
for complaint so far as that is concern-
ed. He has also expressed the view:
that political donations should be per-
mitted. And I was rather surprised that
Shri Kalp Nath Rai, who is the most.
revolutionary Member of this House:
also supported the same sentiment that
is the companies should be allowed to
give donations to political parties. I
have been hearing the hon. Member
Shri Kalp Nath Rai on so many occa-
sions with rapt attention ang with
great admiration. I would like to pay &
tribute to him and to his capacity also.
the capacity of his lungs because I
have not been able to comprehend as
to how hig Iungs are able to bear sc
much strain, Perhaps it must be some
medical secret of his. But his speech
this afternoon was a little different
from his other speeches in some res-
pects. Of course, his universal refrain
was there. All the time he speaks
it appears not only from his wordg
but also from his gestures, from his
tone, as to how sorry he is that the
Janata Government is in power and
is running the affairs of the country.
I entirely appreciate his sentiments. I
can fully sympathise with the fact
that for so many years to come—I
do not know whether it will be 30
years or 50 years—he will have to
carry on in thjg strain. But I hope
that his lungs would be able to bear
this strain for the next 30 or 50 years.

SHRI KHURSHED ALAM KHAN
(Delhi): No, not that long. The Day
of Judgment will come soon.

SHRI SHANTI BHUSHAN: But the
difference that 1 discovered in his
speech of this afternoon and. his
speeches on other occasions was that
en every other occasion and for some-
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time this afternoon alsg he was very
appreciative of the policies which
have been carried on in this country
by the Congress Party in general and
by Shrimati Indira Gandhi in parti-
cular; but today; I do not know whe-
ther wittingly or unwittingly, he hap-
pened to reveal that during this pe-
riod of 30 years of the Congress rule.
the big capitalists who had only a few
crores of rupees wealth and assets
have now acquired they now possess,
a very large amount excceding Rs.
1,000 crores or so, with the result that
I conclude now there is a growing dis-
satisfaction in his mind so far as the
policies which had been pursued by
the Congress in general and Shrimati
Gandhi in particular are concerned.
Then the main point which has been
made by several honourable Members
which I deeply appreciate—I can well
understand as to why thev have been
at pains to make this point—is that
they found very rightly that there is
quite a substantial amount of discre-
tionary power which is sought to be
conferreq by this amendment in Sec-
tion 58A. and very rightly they were
apprehensive about the possibility of
gross misuse of any discretionary
power. I fully appreciate their
sentiment Dbecause naturally the
human mind draws inferences from
its past experience. They have the
experience of the last 10 years and
particularly experience of the last 2
vears of the Emergency before them to
draw certain conclusions and entertain
a certain apprehension that if a dis-
cretionary power is conferred, it is
boung to be misused, not noly mis-
used but abused I do not blame
them. But of course, mv words in
this House today might not
carry conviction; they might ap-
pear to be empty words. But I hope
a day will come, T hope after some
time my ‘words will succeed in carry-
ing conviction. 1 woulg liks to give
one assurance to the honourable
Members of this House, particularly
the honourable Members who have
said, who have discerned as to why
this provision, this amendment, has
been conceived and why this Amend-
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ment fu s been brought in the month
of Nova Mmber—they have conceived
and of con rsé they know much bet-
ter than my. self as to why this Am-
endment has been brought, because
they feel this ,imendment has been
brought because the_Janata Party
needs money for i>lections and each
one of the giscretiom ' Which has been
sought to be conferre\11b_3’ this pro-
vision will be exercisea In order to
extort money from the by 'SIN€ss peo-
ple. from the companies wh ich might
be contravening the provisiony ' Of Sec-
tion 58A and so on. Again I .do not
blame them either; 1f these lhings
were done in the past by somebody
and if they happened to know that
those things hac been done and
if they think they had been par-
ties either wittingly or unwittingly to
such things, I would not like to bla-
me them for dgrawing such on infe-
rence but if my words can carry con-
viction 1f they can carry the slightest
impression., I would like to give this
assurance and say, I know at least my
concience is clear. I know as to why
this provision has been brought, and
nothing can be farther from the truth
than the misgivings which have been
expressed that the provision has been
brought with a desire to extort some
money from companies. The day any
of these provisiong is used or if any-
body even dreams of or thinks of us-
ing this provision for the purpose of
extorting inoney from companies for
any purpose whatsoever, that day I
would not be on the Treasury Ben-
ches here. ...

SHRI KALP NATH RATI: Very good,
very good.

SHRI SHANTI BHUSHAN: Then,
Shri Raghunatha Reddy thinks that
one more commission of inquiry is ne-
cessary to go into this whole matter.
Of course, there has been criticism at

times in wvarious gquarters that too
many commissions of inquiry have
been appomnted. But I was rather

surprised to find that the honourable
Shri Raghunatha Reddy is not one
who thinks in that direction He thinks
that too few commissions of inquiry
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have been constifuteq ang therefore
" he was at pains to say that one more
commission of inquiry is necessary to
go mto ihe matter as to why the com-
pames have not complied with
the requirements of Section 58A
during the last 24 years. He
must realise that it was the same
Government which had conceived this
provision 58A aund it was the same
Government which Dbrought that pro-
vision in the Statuie Book. Now he
wants a Commission of Inquiry to go
into these matters. I have not been
able to discern as to what is his real
objechive in making this demand for
a Commission of Inquiry. May be he
has some information or maybe he
does not have very friendly relations
with somebody whom he now wants
10 get implicated through a Commis-
sion of Inquiry and for that purpose
he wants a Commission of Inquiry to
be constituted. So far as I am con-
cerned, a Commission of Inguiry can
be brought into existence only in pub-
lic interest or for a public purpose
and not for the wvindicatio of a pri-
vate grievance. So, I am sorry I
may not be able to ohblige him so far
as this demand is conceined.
- of course, he referred lo a parallel
banking syslem I mysel: said in
my opening speech and I myself paid a
compliment to those whe have concei-
ved this idea of having 58A that it was
for a very good reason that this pro-
vision was brought. I have no quarrel
with the objectives behind 58A. It was
very proper to curb this parallel bank-
ing system and to prevent abuse of
this parallel banking system. I would
like to ask the hon. Members as to
whether this well-conceived provision
has succeeded and, if not, why. Even
if those who conceived this provision
could not ensure its success, then it
ig a matter to ponder over and find out
as to what was the real reason why
it had not succeeded and it is for us
to ensure thal it succeeds in future. A
time will come when the hon. Mem-
bers will have to compliment this
amendment and say: “We are happy
that the objectives which were con-
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ceived in 1974 have now been achiev-
ed”.

He also referred to the parallel
monetary system or the evil of black
money. I hope mno hon. Member
would blame us for this evil of paral-
lel monelary system 1n the country
which has been operaling in the past. ..

SHRI KALP NATH RAI: You are
there for one year.
SHRI SHANTI BHUSHAN: Only

for nine months and this period is very
useful for certain other purposes.

He also referred to the fairly popu-
lar concept of donation to political sou-
venirs. This concept has cropped up
in this House as well as in the other
House on a number of occasjons. I
have had occasions to make the pos:-
tion of the Government clear so far as
this matter 1s concerned. Still. very
briefly I would like to repeat 1t. The
mere payment of some amount for an
advertisement in d souvenir of a poli-
tical parly, by itself, will not be
construed as contravention of section
293A of the Companies Act. Nobody
can say, [ do not say, and the Govern-
ment does not say that 1t will he a
coniravention. Al the legal experis
who have given advice on this subject
have uniformly accepied that if there
is a genuine advertisement which is
given on proper rates or reasonable
rates, even if the rates are not entirelx
reasonable, but are within the limmt of
reasonableness, then it cannot be a
contravention of the section. It would
depend on the kind of advertisement.
the kind of journal or souvenir and
therefore laking all the circumstances
into consideration one can say whether
it 1s a genuine advertisement or
nol. In that case, even if the rates
are not entirely reasonable, nobody
would say that it is a contravention. It
will depend upon the facts of each
case of donation. Uniform principles
cannot apply to all cases. On the basis
of the facts collected in each case by
the Government, a judgment will have
to be formed in each case whether it
can be regarded within the scope of
genuine advertisement, or not. Or. a

\.k“»‘. >
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judgment will have to be formed as
to whether it goes much beyond the
_ concept of genuineness and il must be
regarded as a pure and simpie dona-
tion and a view would be iaken as
to what would be the proper course
of action in those cases. A point was
raised by Mr. Kalyan Roy who, I
find, is another monopolist, if I may
Say so, with great respeci, in the
sense that he monopolises the questions
insofar as the companies are con-
cerned. I find that whenever I have

" 1o deal with and finalise the answers

to the questions relating to the com-
panles, 90 per cent of the questions—

§‘1t is not necessary io g0 up to 90 per

'

cent to fall within the concept of mo-
nopoly-——on companies are asked by
Mr, Kalyan Roy. That shows how well
informed he is and how much time
and atlention he 1s devoting io com-
panies and he is not afraid of being cal-
led a monopolist in this respect. But
his main complaint against me was
the same kind of a complaint that was
also volced in the other House when
this Bill was considered and 1t is this
that when a Committee has been ap-
pointed to go inte the matter, to go
mto the Companieg Act and the MRTP
Act and to review them comprehen-
sively and lo make recommendations,
why I should resort to this piecemeal
legislation, why we should do certain
things now and do certain other things
jater. why we should do things in ins-
ialments and so on and so forth. Well,
ithat 1s an approach, which 15 an
understandable approach, and many
people believe that the Congress Party
had been adopting this approach for
the last thirty years. They had pro-
bably been feeling as to why they
should solve the problems of the peo-
ple, the problem of poverty, the prob-
lem of unemployment, in a piecemeal
manner and that, atter all, they should
solve all those problems at once, all
at once, at one step. So, they were
waiting for the day when they would
have the capacity to solve all the
problems of the country including the
problem of poverty, the problem of
unemployment, ete. They also seem
to have thought: “Why do anything
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in a piecemeal manner?” So, that is
an understandable approach and,

therefore, they were advocating that I
should also adopt the same approach.
But I would very humbly like to say
that 1f we are able to solve a problem
today, why not solve it today and
why we should wait for tomorrow
when we are able to solve 1t today
itself.

SHRI KALYAN ROY: Sir, I have
been misquoted. I do not want to
interrupt him. But I would ke to
make one poini clear. I only asked
him a simple thing: When he has
assured the House that a proposal
wag there to revise the existing guide-
lines, why could not he do something
about the other 1hing? Instead of
giving a serious thought to the ques-
tion of remuneration of the part-time
and whole-lume managing directors of
ithe companies, why was he doing the
other thing? When this was under
consideration, what was the hurry to
bring forward this legislation and not
do the other thing?

SHRI SHANTI BHUSHAN: I have
only dealt with your tirst pomnt and
I have takerd note of the haif-a-dozen
points that you have made and I will
deal with them 1n a piecemeal man-
ner and not all at the same time.

SHRIMATI MARGARET ALVA
(Karnataka): Mr. Shanti Bhushan.
when you can do all the things teday,
why wait for lomorrow?

SHRI SHANTI BHUSHAN: Thank
vou. I have taken note of it

Now, Sir, so far as the second im-
portant point made by the honourable
Member, Shri Kalyan Roy, 1s concer-
ned, I said sometime back that the
queslion of revision of the guidelines
in regard to the managerial remune-
ration in the companles was under the:
consideration of the Government and
his complaint was that no hurry has
been shown in that regard and that, in
spite of the fact that the matter was
stated to be under the consideration
of the Government, the revised guide-
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lines kave not been brought out so far.
So. Sir, I would hke to take the House
into confidence., The question  the
entire question of the wages and in-
come policy, is under the consideration
ot the Government. The Bhootha-
lingam Committee has been appointed.
Because this 1s a very important sub-
Ject matter, I would like to say that
the same kind of approach, namely,
the piecemeal approach should not be
made at least in this matter and it
should be a comprehensive appreach,
a consistent approach. Theretfore, let
the prmciples be laid down, let the
Bhoothalingam Committee go into the
mutter. And, Sir, if the Bhoothalingam
LCommittee has gone into the matter
and the broad policy on this wages
and income question, which is
.a very Iimportant and sensitive
matter, has been defined, then, in the
~light of and in accordance with that
. broad policy, this question of revis-
ing the guidelines relating to the ma-
nagerial remuneration would be con-
sidered. 1 say this because these are
all not matters on which something
can be decided today and then it can
be revised tomorrow. So, the approach
was to consider the whole question in
a comprehensive manner rather than
in a piecemeal manner. Of course, Sir,
the honourable Member also said that
he wanted to compare Dbecause he
could not see anything good in  this
at all and that he could not say any-
thing, till of course, a new and a dif-
ferent stage had been reached and
he would wait for that stage or for
that day when everything would be
good and proper in every direction. But
until then he wanted to equate the
present Government with the previ-
ous Government, But I would like
to request him to waite a little and
see.  After all. people have reposed
tremendous confidence in this Govern-
ment and in the Janata Party. Of
course, it is possible for the Janata
Party to belie these hopes and also
to fulfil these hopes. Let me express
the hope, because the initial period of
nine moriths cannot bYe a proper in-
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dex to judge the real performance ¢
any Government, a Government whic
takes over after a period of thirt
years’ rule by another party, There
tore, people are willing to wait. The
shall wait, and they shall judge th
Government properly. And I hope th
Janata Government will come up wit.
fiving colours on the day <
judgement also as it came out wit
flying colours towards the end of th
emergency period and in the last Lol
Sabha poll. I would not like
say anything more at this stage.

The hon, Member Shri Kalyan Roj)
made various complaints against the
Company Affairs Department. Well
this is not the occasion for that anc
I would not hike to go into these comp.
laints.

One thing I would like to refer to
So far as the complaint relating 1o
non-filling up of top post in the Mo-

nopolies Commission 1is  concerned,
hon. Member Shrimati Adivarekar
also referred 1o that. Therefore,

I would like to make a special men-
tion of that, Now, it is true that when
we came in office we found a certain
situation which had heen continuing.
But at this stage I would like tg pay_
a compliment to Shri Jhala who is a
very able person and who has been
carrying this burden very gallantly.
Hon. Members would, I hope, appre-
ciate that the Monopolies Commission
is a very sensitive Commission. It
is not like an ordinary committee or
commission in which any person can
really play the role, It is a very sen-
sitive one and if a person has to be
selected for the top it has to be done
very carefully. The entire Monopolies
Act is a kind of an Act which is a
very delicate subject. T did not get
sufficient time in the past for this I
plead guilty to the charge that T
should have perfomed this duty much
earlier., But T am Thappy to assure
the hon, Members that very soon, in
the near future, we will have a Chair-
man, and I have no doubt that the
hon. Members would welcome the choice
of the person who would be appointed
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Chairman. That is all T can say in
this matter at this stage.

Then, another suggestion was made
by Shrimati Adivarekar about the
Company Law  Board publishing
figures about the payment of dona-
tions for charitable purposes, ang so
on. Well this is a suggestion, and
theréfore I can only note the sug-
gestion, '

Then, there was a suggestion as to
whether a separate statute is re-
quired to deal with Government
companies. So far as that matter is
concerned, I hope the observations of
the hon. Membrers would be taken due
note of by the committee which is
going into the question of extensive
revision of the Companies Act and
the Monopolies and Restrictive Trade
Practices Act, and they would apply
their mind to this matter.

Then, hon. Member Shri Dhabe’s
complaint was that while he wel-
comed amendment of section 220,
why provision was not made about
the supply of copies of Balance Sheets
to the shareholders also, 1 would
like to draw his attention fo section
219(2). It is true that section 219(1)
deals with certain thing to be done
in the context of the holding of An-
nual General Meetings. But so far
as sub-section (2) of this section is
concerned, it is not conditional upon
sub-section (1). It is a general pro-
vision, and as I see it, it gives absol-
ute right to every shareholder to get
a copy of the Balance Sheet, provi-
ded, of course, one exists. So long as
this amendment which is being in-
troduced was mot there, of course, it
would not have been possible for a
shareholder to get a copy of the
Balance Sheet; it may not be pra-
pared at all. But once a Ba-
lance Sheet is required to be
prepared and rejuired to be filed
with the Registrar, then it will
be in existence; it will be with the
company. And as I see it, it can be
said that the right given by
sub-section  (2) of section 219
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would come into play.
It would be open to every sharehold-
er to get a copy of the balance-sheet
from the company. Therefore, I think
there is ample provision, (Inter-
runtion) Sub-section (2) says that
1t shall be given. Therefore, ample
provision is already there quite apart
Ifrom the fact that once this document
is filed with the Regisirar, any person
can inspect it because it becomes pub-
lic property. Some complaints were
made in regard fo the charitable trusls
which the various companies run.
EL i f“h Jx S

5 P.M.

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): The next
item nas to be taken up at 5 o’cluck.

SHRI SHANTI BHUSHAN: That is
all that I have to say. These are
the points which were made by tbhe
hon. Members, I hope I have dealt with
them extensively. If there js any point
which has escaped through oversight, 1
would like to be forgiven for that
lapse. With these words, I commend
this Bil] to the House.

THE VICE-CHAIRMAN (SHRI 1J.
K. LAKSHMANA GOWDA) The
question is: . .

“That the Bill further to amend
the Companies Act, 1956, as passed
by the Lok Sabha, be taken into con-
sideration.”

The motion was adopted,

SHRI SHANT] BHUSHAN: Mav I
move? i

THE VICE-CHAIRMAN (SHRI -~
K. LAKSHMANA GOWDA): We
shall take it up next week because it
is already 5 o'clock, We shall iaks up
the Children (Amendment) Bill also
next week.

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAIL, SINHA): We can take
it up because in today’'s list of Busi-
ness it is written “To be taken up at
5.00 p.M. or as soon as the preced-
ing itemg of Business gre disposed of...”
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THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): 1t
cannot be taken up  after 5 o’clock.
Now we take up Half-An-Hour Discus-
sion.

HALF-AN-HOUR DISCUSSION RE-
GARDING PROSCRIPTION OF THE
NOVEL WHICH WON THE SAHITYA
AKADEMI AWARD FOR 1976.

ST simtt |l (Wed SRW)
JTAATENLT WEIRA, 39 A H FEA
HIT sAFEAT UX FTAT gL US q2q
gt & 1 A § 39 988 F 97 g@d
qLH AIFAT AEAT § FANE Tg T
X STIEqT FT HAT A4 8 AleD
FAT W FAT AT AET HT e
FNOFATT | T GATS &1 ATET H
TEFE BT & a1 FTT H I FY
Sy & fF osed mew ¥ afe
Frfged HX FET FT AIAT TEAT FIAT
g o w17 A1 q@= 7Y A0 wrfey
g 9 guta £ ara g fF 7ast ooy
foma & &9 & feaw @ e § @O
qTAq, TG 292 A ATBT 298
1S faad qga arfees § o) Far §
e | SEAaTAT FT AT FHAT § HIT
fag® 30-40 "l ¥ Fga & FFAE
Tl aRe & wead gfrdfa gg
$ A1 wa off I 9T T AMA FT FAA
& H g & uF WS FY A G F
S W AT AGET FT LT HTFT
FTAT AEAT E AT 98 & AT & T
AW FE@EAT g F
T2 AT § 3O¥ qaw & fawd § aqrar
HTEATE | SHF A@F & G & sfafesd
aifgas S0 Ti= fag #R Fgd
og aF 9 Uhfd F TR @, 74w
T g@EmE § )@ 0F JEw
F &7 § I enfa I & | IR
VAT & e Y AFL UF ITAE feagr |
3 T g1 § g ITATH 0T HIT SHA !
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9w g9 ¥ ag & i smdar & FAs
TEEATAA TIRAR 9 &9 15
AT AN a% § %7 710 F § F5 O
aF am # w9 R, AF w1 g
TR A 97 | 99 a% FHE g§ AR
T gt ¥ fawdr @1 § uF SArd ¥
fra®r 1 ' S\RY F7 g EFTAT
F qmw, ATEE F 4T EN A1 | e H
faam =R ZFTan W' fawe gu
FRr S T, Wg, 7y fawaw wfz
FW AF | a2 FT IG7 FH AMAT, g
gz &1 aar @ I §o67 e
g T 7@ grad feAw an, @@ Tow
FT A4S | IE FT TF TAT SAFT TR
| §Tfad g1 1| 98 Ux % § HiFT ag
FOdT FT UF gxe GrH4 @dr g &
Sta AT ZFTATST fawd g TH gy av
fre g =gy ogw wrar @ o=t ¥
IET FOAT ATAT TE FT AT |

9 TH ST H 9@ 18 A
Ay T T F @ i o forar
¥ W1 w oA fE o9 & famg
g1 fF s goEmE 9T 1976 §
aifged WEEHD T g qIed
F fed 7 & a7 dwE g F
sfaaey @ fear | ag agy @ § T
7g gfdae g1 292 MT G1U 298
T M1 & AT JAT AT g ) 39
9 9 JF qiqad AT gZAr W™y g |

7. §I9 9gF a1 F HeAT ot ¥ ag
g F&0 F F oot fasht e
§ 8, WifF & @d uF dus g %%
FAR OF A1 &1 g ¥ o, 78 Sy
q¥ ¥ wfagy geary ¥ faw goeT 3% )
AIRGTHIT 4FF H Y ITH! g7 qCFIT
2 M FE FRor A ¥ oaee gf
afefeafell % ( Time bell rings )
7 @ ot qE far § 3@ SO 6%
gfqees 7 gerd |

W



